4575 Short Duration

SHR1 BHUPESH GUPTA: I never
said. I said it is a controversial Bill,
and a horried one.

* SHRI VIDYA CHARAN SHUKLA:
He said it is an important Select Com-
mittee and that of course implies that
unless the Bill is important the Select
Committee cannot become important.

SHRI BHUPESH GUPTA: No . . .

SHRI VIDYA CHARAN SHUKLA:
J do not want to excite the Member
but we have taken all these facfors
mentioned by him into account, 1
'mean the suggestion regarding the
time-limit and I think we will be
-able to finish our work by this time.
“So I am unable to accept the amend-
‘ment suggested by the Member,

THE DEPUTY CHAIRMAN: [The
way you have moved the amendment
‘was not procedurally correct. Any-
way I permitted it but I de not want
4t to become precedent for future
-occasions, Are you pressing it?

-SHRI BHUPESH GUPTA: Yes,

THE DEPUTY CHAIRMAN: The
wquestion is:

“That in the motion, for the
words ‘the first day of the next
session’ the words ‘the first day of
the first session in 1968 be subs-
tituted.”

i

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is: '

“That this House concurs in the
recommendation of the Lok Sabha
that the Joint Committee of the
Houses on the Bill to provide for
the constitution and regulation of
.a Force called the Central Indus-
trial Security Force for the better

protection and security of certain-

industrial wundertakings, be ins-
#ructed to report by the first day of
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the next session of the Rajya
Sabha.”

The motion was adopted.

i

THE DEPUTY CHAIRMAN: We
go to the next business—Short dura-
tion discussion. Mr, Chordia.

——
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SHORT DURATION DISCUSSION
UNDER RULE 176 Re. (I) PROB-
LEMS OF THE JUTE INDUSTRY;
AND (II) COTTON PRICE POLICY
FOR 1967-68

ot faragwte QAT KT
sRfeqt ( wer saw) o 33 Wty
wgran, faAiF 10 o9%a, 196750 F
TS qAATH AT FFeq TIRT AAT F feam
39 9T § wIAT AT AT FIAT |
A% &1 gt a% fanq sara fzar T g,
TF a1 9z 3anT & A7 A ga 79
F 34AF & fay | qgw K qE F 940
F AT FEAT |

9 F IIM AR IA H 4T
AT F WA @I E | ATAT
22 Sfqea faaat qar gar agiac ey
AR ¥ it § 9 guTdr &9
FTETT w1 qgr digar =ar e
foar  oftwrmersr garao St
fratq sgar =gy, fomg faaay 9ar
afa® grg AT =fga sAr gn @ax
F AT AL a%F g0 1A afrw gad
TZer & 1 weEA 727 KT varafaaa 7
ferier wzr wiw faely g0 & =fsw
g HAIIEIFATATTE | 1951 Zo
H gATT (9391 qee SreFwT 91 STE
6 78T zu fAafs F<q T oic 1966
o T g FAA 4 TIHe @ VAT, A1 T
afee & g gt 9 fata 1 F#9Y
T ST W@ AT 9EST A gart
92 SENT AT Y 97 § 1 §ureF faat
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[+ famaArR wamETEs $fea]
/T & g0 fgear 1950-51 W
1.5 gfawa 41 71X 1965 $o W AW
.9 TREE G TAT N TP aE T AW 4
f4 gardr wnfan @ @) o w0 gE
g W oy ug gfomw gus dwd
1 faa wr &

[THE ViIcE-CHATRMAN (SHRr RAM
NriwAs MIRDHA) in the Chair.]

]

TATARYA WERE, 2 F1 fga
g wm }F Ft AT Y qT # ey
Fr @1 1950 $o & 1.5 fafqax
TT AT AT 1960 0 ¥ TF 2.66
fafras 27 g € A Twa@ & 77
sfowt saw afg g€ & afem guor
FEIET 1950-51 & HArfaw & mfg
g fgama & k@ sy at sa femma &
FAe 8 Afwa ag1 & AR o a9 Ay
3K FHI 11 &1 I9G T TE HIEF AT
AT &9 1 TET | AT & g7 A
Tfer a1 fF 57§57 71 q2 47 g
77 SfrwT @@ & g i samaT
AY zar gfez 7 Fgar wrfgn a1, we
gAY GEI F1 T qifq qdr ser
5 fogy ofrmeeaer  gara faria
FT T 47, Sfexr g9 T9H oo
sfeergdl #am a3 far #iT st |a
q 9r cIERwr arfsea™ & 1 gaTd
AT A TAT drar fF Sz | s
g fig s =fas & =afurs awa
A7 st =nfgd, Fare § gt feam
o #1E faws qre a9 a1 § 74,
qr v% glez ¥ g9 agq &Y vHaRT
AT @l &1 A SIS dR &
gftorms #ar gon f5 fom a@ & w91
frdt zeeet &1 29T wAT AT & A
qW ¥ FIFT § A I A 9V EY
gqET Ay g 9HT 93¢ ¥ gwdY avgr
gt A 5981 wg af Ieq afvaw
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Discuss.one 4578,
g g1 & wifssmy & saiT oamw
TEET, aifEEaTT F AT ST FIT AU
agr 9T sz %71 fantw fFar ok
fagtor & 7@y Frar o osr fEsfas w“r,
frm At ag me g Rafr H A T &
TR & T@ F997 & a@we o, (e gh
AT ¥ A(H7 TGAT TIAT § AT A
S gey o WY1 ST wES gH
SIed g7 @ vA% fewm & wm 9w,
1963 o & AT 5 FT1 (gw1a Tav
ST, AT 1963-64 & gAT 1 fqafa
VAT 9T 9% 9 TE 13 91T 100 A
ZIATAT I 7 |oAT 3T A 19 66—~
67 % AZ W IAT 7 AT 34 A7 200
Zq, Y 38 G & ar ga HaAr gnfy
oA femr & &Y #wix mfesna @51
Sgr AT 1962—64 § 2 AT 44
WX 700 T A7 48 1965-67 H
g AT 3 @@ 70 §H% 600 A FT!
AT S THT ST IGT § H 1T AT ST
FITE | AT ARG ¢ FACT
HYHTT | 3a¥ w100 & 9% gw gzfq
9T 19 ALY ST T S AT A AY
I aq # (a7 § o ag@y w47 qif+-
e & fer g W% S sqqeqr WRaad
& foyr § srar agr sraeT aifeena
F faa i g wh sgm e & {4 99 )
AT WE AT Fo Vo AT
Ky wrgAg fufreez 7dr & @t fr =g
a3 fe avF @7 #weT 37 FTeAT Wit §
ar fagd 19 & w2 gF arg frad &
q% ag frere fad oa 51T oEaT aft-
wrw ag gar f gardy Aiff ¥ af-
NTERq QIR ST AT | gifEea
I 9 & geedy & fawfag Gar A
g mSifewT & T g AT |
T qE S AT AT g5 AW F Fg
0 UFIH § I AAT 7 T FAaEr
gN A WA TF B WA qIAT
T G gR WA 9% G E 1 AR
U WFIT T NI 47 %7 foar &, v
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gwz ¥ Witaww a1 w0 gaed Frar
2 fF 150 %o & 750 ®vo FfF za A
TIErS FH A B, SIF TH Y TE
R /T AT S FT AL &IA AT
g owAyT wd ag § & wdr A Ew oAy
aige & FifenT & sgw w fewrd
g, garl W omifag swmT g U oR
g &3 ® W1 AT $IE A an g
g ag araF gRiT M UIw ag AR A
FH FOT aEd ¢ ) W Igm IE ww
F1 gam faawr @R w1379 fere <z
S 47 FT 39 wIEH W a7 F2 f6 w1
a7 oal e § foed fF g sy
sy g7 FAAT & W7 I SHAT v
gqr SFAT &, 399 SAN fawnr we
g F7 TT HIEAE [STEHT 30 @ 7%
=t a3 WIT WG §F 93 FTH1E faoxd
qx qE TEF a1 ST aforw g g
f AT AW LT @M G2A0 L F7loR
Fgg T TRAAT HA AT F AT
FBT {6 97 B39 a0 & @ §3
Fid o9 @rge &1 3@ fa faw
rge AT EAT AN F AW FT AT A
T AR BzAG w1 A grfa 7 Tl
gy za faom & ag faoiw &

@3t a% "z arfedr &1 FIA
g gt qvET FgdAr §  fF oEw
A JTEE AT AR € AT FT SATEA
Fo AT AT W ZHY gt @ AT 9EF
g & WG qeH F FAEHAT F 33
go Wld WA & St F AT W
Fa7 5 40 %o Nfg a7 TV g AT
gftz & &2 forr | gmers wERE ¥
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fraza &= f qrga & o £189 I
78 & STET @I STF AT A | wHIL
9T F GAT AT T A & I Hq
19 %1 o "¢ e A o e aa
2, ST 92T FT A1H §, SR FIA AT
y,cart grar faur & 1 wm 29 e
1964-65 ¥ dfF 70w F139 49. 50 wo
gfa w3 91 71 fefama w9 31. 50 %o
sfd @ ofI, ®T 1965-66
FEFET W 3T OBR.50D To WK
fefame 919 781 40. ¢0 FoHIT1966-
67 %Afa ma g | 73.00 %o
AT fafaa a9 ¥ 44. 00%0 1 T
g 3@ f& 5347 fafaum 44 50 =@
2 & gy @i fufaww g
40 Tov@TT FATEAT & a1 fwT ag w7.foqr
STEA HA FEARAY, A7 A1 STHT AXGLY
F1 EAT STHIT HART SIT F7 FgAT
A 2 R 3R AW wER & &Y
S92 A1EE A7 & FTE AnAfawar § 937
93 § | 7§ §LETT # Aifg § 1 g
F A A6 FT A0 fF ag G
g5 74 & AT oAR % fo 9w ¥y
FreT Agt (et AR sa T 44 %0 wfg w9
F1 919 § a8 AR fv omw a7 gw g
40%o Afama FTFIT WHT I¥ @I
SR FT N7 T g F s gt
ART & gaar |

STIATER WERA, IHF  4rd
R EECIRE P A e I T
T WIE | 1963-61 W W1 gAL
UET 9T WIS THT 97 98 9T 1 %G
85 1@ %o F1T §E, 39 Fo & A
9T FT g qAw fRar w1966
67 W 9 g1 T 52 FUT 82 1@ Fo



4381 Short Duration

[t famagar gt Stefgn)

F, a1 g ot gare fay faef qar &
T O FT HTLA & 1 IART FIA
IR GYATT ga1 widr & 5 gwrw
AT gus 91 afEa ag @ ¢ fF g
afarstazarmar FEgT AR I AT fF
YA TI6T JO914 97 ¥ § A ITH
I FO G I FT A EAT AL afew
7z g fr garo wfar fAgew
gar = @1 & T 9 gfeamerss
ST ZAR Tenew T AT B OSAE
IA4T A9 AG 7T qrar A A
TR AT omrsfag /4% 2 ooy

Z® 3§ 41 733 g€ &, 3 A
q3g Adl & AR g &1 9NE ArzH
qy ZT 8 98 IR0 WIFET WA
Fidy 74 & 1 wq AW GIE g8
40 FT WTE 60 ®o WY & I JI AT
frem s 9z 78 ¥ aa, Sawr
wqq fwa T97 &, 98 97 97 ¥ AT
FAT AT+ I 7 3z § frozg v
SEAT GIIE TIET AT FET & T§ SOAT
rp{aq FCAATC AGT & | A FA ¥
AN A1 T AR AT F ATAT T A G
ag ag § % gurd @@ v Aim
&1 qraw #1 faag f& 92 &0 sara
g LW qF F IR age ¥ fag
TF W[ 40 To FT TIET TATL T 7
fafama aq &7 & a8 957 &9 & A A
T €€ ST FTXARIAT AL & THT
wxtF gAfeIaT 99 ¥ WrAd ¥
Frg FAT FET & qZ TN AT §
foF A Iemg AL AT RN, ITWd
7T TEET FNT TIE, TEAT ATTI
A gad a1 g & o fawr atr g
3 gfz wqar for &9 ax & 7. for
wrq F< & aq7 feafq = faaio s
e frardl #1 waqge & FT I A
44 %o AT 50 ¥o { 77 +feq ag
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Sa% TTF 40 ®o A AT F & Faav
93, THT fegfe Far #< &, ar & grdar
F&ml fF wra fafawy e 1 40 &
G I T q T 44 F I A {5 waq
F ot A sy am v g9 @57
FT TGATT FH F ITA T JI qF
wrEe § [T T WA 3T FL AR gAY
a1a 7 fF ek HarT F:1 ot AT
4 gewg g AT wq 5 qE oaw
SARH F AN w1 WEF e
FAF T, 48 & § g g afey
1 fF adf g€ § o 7z W A @y
T & fqg =@ g | Al & &
7% § f& garo 91 e g a9
gfeesrs & fad Fea guFr amar &
oI I 1R gAR A WY F2 AFE §
Sagl 7 qifFe FST FET ST
T@T ], Fa T A1 3w & & 7t Fea
Fy gfte g oY Foa FAT ST TG § AR
TAFT THATE FIT g [F gurdy gegs
&T a1 ara gifas fasa g fr faax
qfvorrer gAY 48T 9¥ A6, an-
frar wgidt gt wg, gae fawfas 9@
T OWTC W U FET AT AT Fi
SreFe FAT al g WG 99 9T &Y
AT FT T T TR &7 IS Y
S (gt AT 5 747 qrHe fagrar |
70 3fez & & yraTT Fem F gt a%
9z FT GAIF § AT WA T4 AYiq
FT qTed F T Sgl aF AT I3 7
A &, A AT 613 AT T 1 613
faefi § UretaT & W OF &9 FT 8,504
faieaa Wiex FITT SHRT FLAT 9,
WX g gy B YT AG I NI AR
FIT AT AT TE I 93T AT §,
39 A a1 9T &F T AT AR qg
o a9 fog gom 99 zw fadw ¥
qdT faats #X 96T | ATAT ARG

Aife & TRImEET ERIT "I TRTAY
¥ 937 T, TG T WA faw 7Y



4583 Short Duration
FAT, TTEL FNEVA § g9 @ A& &
TFA, TE FWU A g1, FEH AWK
afwar & gt arfear qmar s <@ §,
T WA AT q, gOd ST
Z[ & AT 9T F qrde § TG A
FF | 9 W Aaeas g fF gard
T Ao g 7 g A= w=1E
qfady @1y | F1 gary St T
T FE STA ¥ gafay & 41 95A
[t s #T T F FOF AT FAT )
F@H Iw 92 & G F AAE H,
qIFT WAL F FEr; O FEEd
T 9 g1 & % S wrw auaT G@
foer ot g1 & | gy g@R T 93
5w & g9 qifwT faar fF g Saa
FITE TG 37 o7er & AT TIH HAST *:

It is hoped that as as a result a much
better and larger crop will be reaped

this year, 31 7% T faam 9 st gar
Wag wawdi §43 g &, sy yw 91y,
AR FFT TAT FOF A9 T v B 7
afeat Fara 593 & Wygw H SR S
€ g9 TAT AT FOF SART meS
wAT AT E | IqF d@qE S4B WY
frwa wan, woarg oY frea T, A
o s A e wew qay 2
fF Forams wqra & a7 | ar
feqrénme arei #r &t &1 W Fa 2
AR A A g w1 o { B0 AT
T AIET w7y § & ogwrd s
F1 fFEm @mg F@ 9§ oW
! fa st | o O FAE FAr
facge froare sk F3twame 8, Faw
AT T 45 FC gAR wifewe G @
& g 7g \iqor w7 4 g g
faferm SATRT SKAET FIA AT a5
I T EAT Ao & 1 soresy wofigy
ar i afx o z36r 99 wew @
TAT T AT ¥ 9% fr 49T & wry
A A T oAre ¥ owifeT a7 aw
i‘fg&mﬂﬁ‘tw‘ﬁwwmﬁ
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owq &1, feva fFae #<F 0w
T 2 | S a9 AT AT AT FV FAY
TET SEHT ag § I9RT gl gHl
Tg a1 § &Y AfwT 799 I ArawEFar
ag & & ST 317 |91 9759 [T AT §
IaH! g 9T uifwg FwT fan
4 O N T

ot
<

Zad AT Tg § g q@t A A
25 fad g sy a2 1 1960 § 39 4,
TaFg QT 25 A e 1 Jar i
Y gF § qarar IR 9 A 3
gH YA FTAT A | IAFT AT FA
& fad ot yuT &7 ¥ S9H UF 999
T greT a8 § FF W el 9qdt
S, FEATESte BRAT S, av srE]
gforee FE § T wogd # gl @ €
ar g9 ¥ afas Amawwar gk AW
#1 ag & BF garr wifas favas qar
frar o 5 AR agh ¥ ST AL
T8 WIS D g AP T dar H
§31 g7 3 3 WO AT O 9%, 43
AT THTT T Af gy anfey, fand
gt 9 99 F% | AT AET 7
qX A7 g § IART FTH ¥ GIAT A7 QT
&, 7 SR TR ZH T ST qawS |
TR AT § FILNOW | g/ FAT § at
FEARAAT FCU &1 I ALHA
FFATTITT FIH g7 HIT AT & T
AL BT G | FAAY AR FTAF AL
QIS @A T390, TAL AR TAT F
g SEr awll w1 wew gt faa aF
qIT gAY AaF Afq g7 AT |
TAHT T, T 307 T g 39 T I
HTAT AT |

}sr‘r"gtrr%‘qef FAF FT AT FHar
ST § a9 F3Y TS FraT ¢ 1 IAA S
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BRECELUIE ISIGEI RER I
GITHEA FAW ar § 99 fAAl #
T far gar e fre sar & fme
BW F2les € UT & § AfFT 9 qX
g g %1 fagmer 7@ war F e
AT 97 99 6@ W@ 9 T 39, g
afcors ag gmar § fF ag  sfas oo
R § 1 A T&T & owrEE Wk
GIHEEA FIST g9 F I T saat
g & ATHT AATH TF AT 9 e
W qg AT AR T FAW W@ 39
gtz & a1 §9 A F9 AT a1
FEAT MR

F qrar %7 5 AR 39 gEmEr &
TAATL TAT G qoAT Afq § 58
T gfeagda F3F g I T =TI
afes ¥ wfus set ey gama
frata ofir & oifes & 73 Ak =@
W ¥ wEAw  feuRdw, oo
ferdare, SameT F at, faer awr
wg fra w3 95 FT F Ny frato
FG A ST HST BN &S THE
f& a@T AFT ASo Yo UHo
TIfwET S difq &7 fregiwor #T @t
X TG WA TG G AHAE

st weo do &Atx (fagm)
JIHTERET ST, 78 ST gAIL ATV Fell
St 7 qEer faar § Sse & mfady &
e # AR Fed F I=4T & IR F,
T v fawm § 9g Fen @ 5w
AT SE &Y grewdl § 4y Au g 3,
T FT AT AT T 98 TF IH &
BRA THFEAN O FX G & AR 4g
AT G99 SATET FRA UFgS~ gar
FIE FTET § | TOFT T8T TF F
HATE | FO9 200 FAS ¥ I TAT
O G BRA UHA & ® § 7av
2 ) 398 df Rfemw Fe dfew
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FT THIIIE BT § | AL TG IH gNA
6 TTE 74 BT 642 forresa § gAY
AT gH FH FT @ &, foasT srewom
FQq 1 ATE =9 TG FTEAT g S F
IA™T 12 1@ T AT & ) SO &
9 W1 9 A THIE FL O AfHA
T g gAY FO9 q¢ 7 @ I
vraie faar sEwr Fvew g & R
fedequem ¥ S SF FAT A
T &Y T o fF gw AT ol &
FOATH § AN 2T qF | qUlRE
T Y AT AT TEOREE F1 TR
FeTEEdRe 3T § fewd 30 Td@e
F F0q A9 fomar & o s S
M Tl & IaaT 97 wEer § fw
qg FFIEEA § W A SrET we gy
@ | g Al S & A g
gt T o ax far ag | &1 wew
TR TG 40 TR F FA4T & @I
FET 47T | TT A qOT5 F w9 A
61,000 & FT T&TH g T &, FAT
21,000 T T ST E&TF SATRT T ™7
T Su fRala v ¥ & g9 AN Sat
FH FT gHT | R gH faq #9
FY AYFAT FEY W ar fE-few ofe-
QT gHY A fasme & FaT JEm )
98 FU9 20,000 T THGIC & @I
g1, ag AT 15,000 9 B T § |
Iger T e fGad 91 99 g AT A
Tgq SUTEl THGIE T 97, 9 A%
T &L 15,000 T X T FT &
TIT & | AT FW UAHUIE T qQHT
TR & At gw atgy Frata Y aEr S
450 To ST FI § A FH FAT 930
AR 99 aF gw ag fata #t s #9
TE FOT AT TF T F G gH
FIOEAT TGl F ahS § | gATL AGT
Fe IfFT F IAT 300 Fo AT WY
LY T TE § | S 300 o v W
feam ¥ gemar v & s e dtwer 8

1,36 F49.1.000 %0 § 1,200 To X
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[t w=o dro GaW]

FT WATHN & | O I9 G097 gH 93 AR
fr o gd il dsg@r sy & @Y
J% 300 To A A ST UL TE B
I8 foRT & T ZAv Anfgy AT wiew |
27 397 =1fgy | wIe e &fwr A
SUET AT HET A & T FATT THEGE
T AR 398 AR fzame § F09 s Fle
T BIRA TFAAT WY SITET HT AT |
qrH FaT ST & o9 gra fraed w4
5 g7 gamE o a3 T W@
AR AFKEAT qIFRETE  FT JTSFAT
i femag wrg,; #HeEew &0F
4 ATE TA IT FT TSFAT & 74T 8 |
g AR 3 T TWe AR & fay w@rg 99
9T gH TgEAT § IR AT ST ST &7
FT 85 AT A 3/ AN g1 AT §
SH FI gH @UMT § AT 39 & a7y gd
F& T & A g gRatwar & anr
AT G FT FEAATE FET gy fa &
fF T TAEIRE SATET ¥ SAET 9%
e

T O STsFI FT {1 STafafs-
I FIAT Y FNF aga WA G ifew
FT AT Y & | AT T AT
1 wrfey 7 9 srgafafeda a)
T AT FT A ARATRT T | T
& far o8 5w a7 v sawdar g
qg ATEHTT & AT A0 |

AR 1963—64 ¥ T2 UFATIE
9WTE 13 AT A FTEHT ATHIT 1966~
—67H 7ATE 34FATLFIEHT § FalH
qiffe F1 TAAIE gHIR GEES §
T W & |

foqr ael &1 ag w0 & Star
fE it w4y ST F oo aFTSy w7
fF TITF T & a9g ¥ F §R A
of feass s AT & | AT §
Fag s A F AR AR

+
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fadt &2 gRfT a7 NeF FT g JAW
HTC FTEE ATH TISFAT SATIT I | §AR
HAY ST 7 39 & 0 F79 om & AR
IT FI IT F T SATAT A4l &7 & 1
TEIF & | TEUINA &% 9217 & ford
g¥ frala =1 sgrAT grm w39 & fay
gH STET FTAY EW | AV TR I H
FIST & AT AE A HA AT § T8 TGl
FaFal g fF 39 @ & IR w79
q gH FIS  EHIE NI | A g9 39
g A TEC WHE FAGT Al W
AT F A@H & A 5 AR 9w
fFIMT AT THT G AR ST T AT F fa
MY T AN FY w2y FGT | AT
v fraew ag & g¥ 0 a3 b ST
Tt T T i T ¥ A AT
g | g TR STA R Tz ey
AT gHTC TEINE SATET & SATET &1 9 |
et fggmT At & 1§ 7 FE ATeA §
fir T F1 3 A FT AT T
ATfed fF I EIF RTEME ST A A A
FHA AT | AT AT TG G0 & AT
T EEET T WY 3TAT WX TG T |
T TAT T 4T AT T A TFEAORE
ST FATET G AW

TH qUG ME T HHSAT F7 {9 T€
ZITATE | 39 919 g9 9 ST FT guifasr
TTET 40 TR0 /T W & | 1 § ag fAae
FCAT ATEAT § [ FH 57 IS AT A
FYAT AT 59 ¥ ag wrew A A
AT AT |

FTede AT F1 a1 ¥ oF @ 2T
FT TFAIE AT § A I & I 1
300 ¥ FT ITET FT BT & TE §
g feam@ & 3 FUT Y AT W
g2t & | gHT At it ArednES 9
F fadr R AR W e A a0
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[ mrzo dto @aiF]
2 9TE § T 9T & fAg wvhr Ty
F1 AT HIRA THEAST H T&T g |
TATY g9 T FT ATSAIIA FTA & a¥ gATT
TISHIA FTH T ST A1 FHEE ATH
SreaeT WY F9 g 1 39 & fad gvRT
F1 owied F FgEd w (mU el
FLN FH A § GOT T FT A&
gg fael #1 wag #FT AFar g |
(Time bell rings)

T WA Gl 3 59 GATE 6
AGA AL IA IR AT AA AT Y ZAT
TFEGIE T HIX FH AW AT g
N e G EY T 8 F A1 @

FRAF AL A AR TG Fe1 g &
ST g & faT A wEw &%
NFE A e, s
feaT ST | T ST FULT WA F
¥ 975 &1 qg FTeT TS F4 FI @ &T
ST 47 7T fedeqwa & a8 7 Yoy
T W@ 1 ug 99 ifsaa Fwea faw
GERWF AT 200 Fo Nfq Wi FV F+A
T E ) A SH F I ST B FAS
A AT A FUT €IAT AT S0aT g |
# gwerar § 5 59 @@ A TS T
w1 o= & @ 7 wwn Ty
e & g9 W AW ST AT TF qXE B
& FT IOIE FF FTH | AT EH
T fopa &t fpe agt ax &8 e 19 A9
av it o o o TSt g & g R
T 9T UL FAT AT WFAT 8

B I - S A T 2 o -
gt & 99 # 40 gfqwa wzd &
THIE 1S9 fgaa ¥ 20, 25 FUT +9
%7 faer arerl &1 qArEr gar & 1 A
gz ®or e & & W o = fan
ST ar & wawan g R gd oo S
®E T FAT 9T § I8 TE FE
@il Ima g T fFar &=
ast § @Y g 39 @ WO FOA
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agh & 91 FA AT AT HIR] g ey
&S #1 TF EIAT & 98 g7 & AN A
TGN IJOH FA TEC | FO;OF FiTT
wel St & fade Fm amgan g fr ag
M e Aas o agiamr ¥ =2
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SHRI BANKA BEHARY DAS
(Orissa): Mr. Vice-Chairman, in
India there are three traditional
industries which are very important
for the economy of this country and
they are also based on agricultural
production. One is jute, the next is
cotton and the third is sugar. We-
know that all these three industries
were well-developed industries even
before independence, but their prob-
lems are different. And I am sorry
to say that after three Plans we have
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not been able to develop an economic
policy on these three industries up
till now. Whenever any crisis comes,
then only we think about the matter
and try find an ad hoc solution to the
entire problem, So, from the start I
want to submit that whatever measu-
res have been  taken concerning
jute and cotton are in the nature of
corrective measures only and those
corrective measures are to solve the
problem in a very ad hoc manner,

If you go into the history of the
jute industry, you will find that four
States in India are virtually supply-
ing all the raw jute to this develop-
ed industry, viz., Assam, West Bengal
Bihar and Orissa. If you go into the
crises of production and price of raw
jute, especially after independence,
you will find that the variation is so
great that it has not given any im-
petus to the agriculturist, nor has it
stabilised this industry. 1 will just
give a few examples. In 1947-48,
when we got independence after par-
tition the price of raw jute was
Rs, 33.44P. for Assam Bottom and
this year the Government is going to
have a support price of Rs. 40, In
1950-51 the price per maund was
Rs. 5433P. In 1954-55 it came down
to Rs, 26. Then in 1960-61, it went
up to Rs, 50 and then it climbed down
to Rs. 28 in 1962-63 and to Rs. 35
in 1966-67. Now, we are having a
support price of Rs, 40, This I am
stating to emphasize only that though
about 15 years ago those of our agri-
culturists who were producing raw
jute were getting Rs. 54 per maund,
after 15 years we are having a sup-
port price of Rs. 40. T am not advo-
cating whether it should be Rs. 54 or
not. My entire purpose is to say
that the way this jute policy has been
developed in this country, it has
resulted in price wvariations to such
an extent that whereas 15 years ago
the agriculturist was getting Rs. 54
and only 6 years ago he was getting
Rs. 50, this year he will get Rs, 40.
Not only that, there is a tendency
of the manufacturers also fo a cer-
tain extent to fleece these agricultu-
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rists. You know this year the jute
harvest is comparatively better and’
the support price has heen fixed at
Rs. 40, But the jute industrialists
have entered into a conspiracy to see
that even this ruling price in the
market is not stabilised at Rs. 40.
That is why you know that only one
month back the entire jute industry
decided to close their mills for extra
one day in a week so that there will
be more of jute in the fields and.
they can allow the prices t, go still
further down. That is why I am ear-
nestly requesting the Ministr not to
go by these ad hoc measures only to-
meet a situation that comes up for
that year only. Last year when the
jute was less, we had to import from
other countries. This year the jute
is more. So there is a tendency of
lowering the price even if the Gov-
ernment fixed it at Rs, 40. There also-
a wrong procedure iz being follow-
ed always because you know when-
ever this Government fixes the prices
of jute, they fix those things at Cal-
cutta point only. The support price
is not for the agriculturist. The
support price is for those persons
who will deliver the goods at
Calcutta only. Take the case of an
agriculturist in Assam, Tdke the
case of an agriculturist who is in
Orissa. He is completely at the
mercy of the middlemen, and I know
with this Rs. 40 as support price at
Calcutta point, an agriculturist in
Orissa or .Assam will hardly get
Rs. 25 or Rs. 26, which is much below
the cost of production of jute. That
is why I am here advocating that
this support price absolutely has no
relevance to the interest of the agri-
culturist. Unless we develop a price
policy which will give a guaranteed
price to the agriculturist at near
about his door, you are not going to
solve the problem,

The second prablem in the jute
industry has been always this. You
will find that whenever the price of
jute went up to Rs. 50—during the
Korean war, the next year, all the
agriculturists tried to shift from food-
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grains to jute in all those eastern
regions., As a result the next year
prices came down to Rs. 20 or Rs. 22,
and the agriculturist was paid only
only Rs. 15 to Rs. 16. That has been
our personal experience in Orissa.
‘ That is why 1 want to say here that
unless the support price is guaranteed
at the door of the agriculturist, there
is absolutely no meaning whatever
of the buffer stock purchase or Asso-
ciation, or whatever you are going
to do. That is why I want to know
from the Minister whether he is pre-
pared to have a long-range policy
about the jute industry taking into
consideration the interest of the agri-
culturist, the interest of the industry
itself and also the interest of our
foreign exchange earnings and our
foreign trade. Three aspects are
involved here. Unlike cotton, in jute
about 60 per cent of the production
is meant for export and hardly 40
per cent is meant for internal con-
sumption. So, the guestion of foreign
trade also is involved here. That is
why I want to say here that because
of this vacillation, because of these
ad hoe measures that the Govern-
ment is pursuing from year to year,
the entire jute industry is facing
crisis after crisis year after year.
Here also I want to mention that in
that very study on jute and mesta
which was conducted by the Planning
Commission two or three years back,
they categorically stated about deve-
loping a long-range policy on jute
and also about the fixation of mini-
mum prices for jute. They said that
the first consideration should be,
before we calculate the remunerative
price for the agriculturist, we should
decide about the parity of price bet-
ween raw jute and paddy. As you
know, about six or seven vears before
there was a tendency for foodgrain
growers to go over to jute because
jute was most remunerative. But
after this development of hybrid
seeds of wheat and paddy particu-
larly where it is more remunerative,
there is a tendency for shifting back
to foodgrains. So, there is a chal-
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lenge from that, When you fix the
prices of jute, you do not take into
consideration the production and the
prices of foodgrains. Because of
these hybrid seeds that have bheen
developed, your policy will not be
correct. -

The second consideration should be
the fair price relation between raw
jute and jute goods, because you
know that about 60 per cent of the
cost of jute goods is raw material,
and the third factor should be an
assured return to the agriculturist.
S0, unless these three factors are
taken into consideration, I am sure
whatever policy you may adopt on
an ad hoc basis, you are not going
to further jute industry.

In this connection also I am to say
something about cotton, because the
same crisis is developing in the cotton
sndustry which is a very highly deve-
Joped industry in India. Though we
depend upon it for internal consump-
tion, we see here also last year when
there was less of cotton, the Govern-
ment had fixed a price for cotton and
they had to import cotton to run the
jindustries. There is a chance of cotion
peing grown in a larger area this time
because of the weather. But here
also we have no planning about the
cash crop of cotton because there is
a challenge and the Maharashtra
Government as far as I know has
intimated the Government of India
that because of the challenge from
the foodgrains, because of the hybrid
cereals, the growers have a tendency
to go back to foodgramns because
that is more remunerative now in
certain sectors. Here also I am asto-
nished to find that this year the Gov-
ernment has given a go-by. to the
ceiling prices and is now banking on
support prices. That means when-
ever it suits a particular occasion
fthey go in for support price, and on
another occasion they go in for ceiling
price. I want to advocate that if
vou want to have a long-range policy
taking into consideration the interest
of the industry itself, the interest of
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the growers which is very vital and
the interest of the market either
internal or external, then you will
have to go in for a policy of support
price and also ceiling price. You
cannot give a go-by to one and wel-
come the other.from year to year.
“That support price I want to say
should not be the price at the fac-
tory point or the town point. It is
the same case about cotton also, I
‘want to see that the agriculturist, on
whose labour only the textile indus-
1ry is to thrive, not only should get
a remunerative price but to give him
a remunerative price the support
‘price should be so guaranteed that
that price becomes the price for the
-agriculturist only and not for the
‘trader. That is why both in the case
of jute and in the case of cotton
1 want a support price which will be
equivalent to  the minimum price,
but that price should not be fixed at
the gate of the industry but at the
-door of the farmer himself.

One thing 1 will say and I will
finish. From the statement that the
Minister made both about jute and
cotton you will find that they are
trying to meet the situation that has
arisen this year only. But it is not a
question of one year. That is why I
want to know from the Minister; ins-
tead of going in for ad hoc policies,
he must have a long-range policy so
that there will be sufficient cotton and
jute in this country, not varying from
year to year with a glut in the mar-
ket this yvear and a scarcity in the
market next vear, but a steady flow
of cotfon and jute to the industries so
that these two industries can grow.

In the end, I would only say about
the customs duty policy or the excise
duty policy of the Government on jute
and cotton, You know, Sir, that when-
ever we say that our customs duty
should be so fixed on jute it is not
only in the interests of the industries
here but in the interests of foreign
trade also. And I am one with my
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friend who said about this carpet mak=
ing. I know that by giving this con-
cession in the Budget you are going
to give an additional advantage of
Rs. 3% crores to the carpet makers,
hardly a dozen or so, in this country.
I do not understand this; when the
carpet itself is getting a good market
outside, jis bringing much profit to
the industrialists even with the pre-
sent trend, why did the Finance
Minister think it necessary to give
more concessions to the carpet-mak-
ing industry? My calculation is that
they are going to get about Rs. 1,000
net profit per tonne of production
though they were getting hardly Rs.
700 and Rs, 700 were enough for
them. In deciding this policy, I do not
know whether there was any co-ordi-
nation between Finance and Com-
merce. But this carpet-making as-
pect of the jute industry has been
given more of a consideration so that
they will get more of a price.at the
cost of the agriculturist and at the
cost of the revenue of the State. Either
that concession should be withdrawn
from them or something should be
done so that that money comes back
to either the State Exchequer or the
agriculturist. With these words, I am
to request the hon. Minister that if
you want to develop these two in-
dustries which are highly developed
not because of the mercy of the Gova-
ernment or not because of planning
but because of the continuity of these
industries for pretty long period, you
will have to have a long-term plan-
ning, looking to the interest of the

- agriculturist, his prices, acreage, pro-

duction and also the internal and
external] markets.
SHRI A. G. KULKARNI (Maha-

rashtra): Mr, Vice-Chairman, Sir, the
policy has been announced by the
Government as regards cotton, one of
the two major industries of this coun-
try. It is an industry concerning a
vast number of agriculturists because
in this country we have got a very
large acreage under cotton. But, un-
fortunately, the yield is the minimum.
We know that agriculture is the raw
materia] of any industrial activity.
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And unless the agriculturist gets an
incentive price, industry and agricul-
ture will never be stabilised. 1t is
interesting to know here that from
1952 onwards, if we take the price in-
dex of cotton in 1952 as bewng 100, up
to the last year, the price index of cot-
ton was 130 and very recently, in 1967,
it is 150 As agpinst this, you know
the enormous rise in the price index of
industrial manufactured  goods, and
you will see the folly of cennecting
the prices of agricultural products to
the industrial products, You will
also be surprised to know that the
indices of food industry and other in-
dustrial products have gone up to 300
or 400 per cent In this connection, 1s
it not an utter folly that up to now,
for the last 25 years, the Government
has not been prudent enough to de-
control cotton and give more incentive
to the cotton growers? But now, Sir,
at this stage, though a half-hearted
measure was taken by the Commerce
Ministry, I congratulate the Commerce
Minister at least for taking a bold de-
cision and gwing a bold direction to
the cotton policy, though I am not
satisfied with the fixing of the floor
prices.

You will be very much surprised to
see that only recently cotton was sold
known as Baramati C02 and Lakshmi
at Rs. 2,100 in open market against
which the ceiling price of this type
of cotton i1s something between Rs.
1,500 and Rs. 1,600. Please see the
utter unrealistic policy of the Govern-
ment in fixing the cotton price. In
this respect, may I tell this House
that the biggest culprit seems to be
the Agricultural Prices Commission as
it is called. I was really very sorry
to see the Report of this Agricultural
Prices Commussion because I honestly
thought that they would be helpful
to the agriculturists and the growers.
The Agricultural Prices Commission
fully supports this policy of decontrol
but they feel that the present floor
prices are far below and they need
to be increased by Rs. 100 to Rs, 150
per candy. You will please see that
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an wncrease of Rs, 100 to Rs, 150 per
candy as recommended by the Com-
misslon comes to about 6 to 8 per cent.
Since the last three or four or five
years, all the prices of the inputs, fer-
tilisers, raw materials, agricultural
labour and others have gone up to such
a tremendous extent and, if this pal-
try amount of Rs. 100 1s going to give
any incentive to the grower, I do not
understand any relation between cost
of production anq floor price.

Moreover, I am really against these
so-called experts in Commission who
actually do not know anything prac-
tical about agriculture but who are
gwving opimnlon on a problem which
1s vitally connected with milhons of
farmers 1n this country.

Another folly of this Agriculturi}
Prices Commission ;s itg utter incom-
petence in recommending tp the Gov-
ernment on cotton agricultural prices.
Their practices seems to be this. They
are obsessed with one idea whether
the textile industry will get the cot-
ton at a cheaper price. They are also
obsessed with another idea and that is
why they have said on page 3 of the
Report: —

“It may be contended that the
prices fixed for the controlled
varieties of cloth should provide
the basis for fixing the cotton
celling price.”

They are proceeding from the wrong
end. They have taken the cloth price
to the consumer as a basis and are
calculating back, using the multipliers
as to what should be the cotton price
suitable for producing that c'oth, We
are bound to give incentive to the
cotton growers so that it may yield
usefu] results. We have got the low~
est yield in the world, 112 pounds per
acre, as against 500 pounds 1n the
USA and 1n Egypt, For that purpose,
it the Agricultural Prices Commission
1s going from a wrong end, on the
basis of that what will be the consu-
mer resistance to the cloth price? And
they are calculating back and they
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are advising such cotton price and
recommending it to the Government
of India. Angd I utterly pity the Com-
merce Minister who has believed 1n
the Agricultural Prices Commission’s
Report who has advised the floor
prices. They say further:—

“Moreover, the  determination
of cotton prices on the basis of
cloth prices and wvice versa in-
volves circular reasoning. In this
connection we would suggest
prenthetically, that max.mum
cloth prices should be consumer
tolerance prices rather than cost-
plus prices.”

Here, 1 am basically opposed to
this What i1s the final price that the
consumer wants to pay? On that
basis, they want to advise the Gov-
ernment to fix the price of cotton.
Am I not correct in saying that if
they had gone on cost-plus basis, on
the basis of cost of production of cot-
ton per acre and on the basis of what
are the present prices of the inputs
of fertiisers and the labour involved,
they would have been real agricul-
tural experts? But I think they are
only quacks and not doctors, who do
not know what agriculture 1s.

Going into another problem, this in-
crease as recommended by them, from
6 per cent Lo 8 per cent, it 15 utterly
low and I do think that unless the
Government 1s bold enough, as they
have already become bold, to decon-
trol cotton, 1t 1s no good; they must,
in the interests of the farmer and in
the healthy interests of the textile in-
dustry, give a more incentive price, I
think, sir, nothing below a 25 per
cent. increase in the present floor price
will satisfy any progressive agricul-
turist to grow cotton because, as my
friend, Shri Banka Behary Das, has
rightly pointed out, cotton as against
food products does not make any ap-
peal to the agriculturists. I do under-
stand the difficulties of the consumers
that they will pay for the cloth price.
Bui here, Sir, it is a defect in the Gov.
ernment policy. The entire policy on
the textile industry has tq be reviewed
because 1t is not the cotton grower
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that has to be blamed and made a
scapegoat 1n seeing that the consumer
pays a fair price for his cloth, Here
it is the textile industry which has to
be blamed. 1 can rightly understand
that the textile industry has got 1is
problem. I am not making any sweep-
ing remark that the textile industry
1s entirely to be blamed.

Sir, in the textile industry the pro-
blem seems to be that 30 per cent. of
the mills are utterly outdated with
regard to machinery. They must be
scrapped. There 1s no other way,;
otherwise we will be purchasing a
white elephant through this Textile
Corporation which has been created
by the Government, which they can-
not mamntamn, Out of the balance of
70, 25 of the mills are on the border
side where the management 1s a little
bad, where the machinery is g little
out of date which has to be balanced
by modernising the machinery. This
effort has been made 1n the U. K.
where they have modernised the tex-
tile industry, and after modernisation,
they have found, the textile industry
competes in the world market Japan
15 doing the same thing

Sir, while I am arguing n favour
of increased price for cotton, is it not
a fact that Japan purchases cotton
from Indra, that England takes cotton
from both Egypt and India and pro-
duces gnd sells cloth in the interna-
tiona] market? Naturally, for our
shortcomings, the blame will be with
our textile industry, I should hke to
say that more fiscal concession, more
liberal credit for modernisation must
be afforded to the textile industry so
that it is able to stand on its own legs.
They should get mncentive to moder-
nise.

Sir, about the new policy of the tex-
tile industry there will be ample op-
portunity to speak. But let{ me men-
tion here that in the textile industry
there 1s another element here which 18
maostly speculative and that is why,
Sir, this industry is not growing 1n its
proper, healthy perspective, So many
magnates, who have grown rich over-
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night on speculation and black mar-
ket, have purchased controlling inter-
est in the various branches of the tex-
tile industry in Calcutta and Bombay.
That is why their mentality seems to
be more and more speculative, They
are not very much interested in the
industry, in efficient management of
the industry as such, They are
naturally interested in getting their
commission on selling cloth, in getting
their commission on cotton purchases,
in getting commission on stores pur-
chases. In this way the industry will
never grow and this country will
never be benefited.

This js another point. In regard to
cotton policy, it is vitally important
that our exports should be encour-
aged. But on this matter also I will
speak at a later stage because here
I want to touch a liftle bit on jute. I
am thinking of my friends who are
really interested in the farmer-orien-
ted policy about jute. With all the
experience ut my command, may I re-
quest them to let us have a co-opera-
tive apparatus in the economic acti-
vity in this country, where “agricultu-
ral produce is connected with the in-
dustrial activity? In the Maharash-
tra State, ai you know, a chain of co-
operatives lhas been establishedq with
27 co-operative spinning mills where
the cotton grower is the only member,
Similarly, may I request the Govern-
ment that they should really and posi-
tively take interest in organising co-
operative jute industries, co-operative
jute mills where the jute growers’ in-
terest will be protected? I am quite
sure, as you Know, the sugarcane
growers, the cotton growers are get-
ting more and more benefited in co-
operative  processing. That is why
T suggest tv my friends on that side,
friends who are really interested in
the jute growers, that they must
organise a jute growers co-operative
spinning mill where all the jute grow-
ers are shareholders of this organisa-
tion. Thank you.

SHRI NIREN GHOSH: (West Ben-
gal): Mr, Vice-Chairman, Sir, we
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expected from Shri Dinesh Singh a
radical statement. But he has comple-
tely disappointed us. In fact, he has
not been able to go beyond the bounds
set by the jute and cotton magnates
and the big chaos created in the cot-
ton trade. I will take the two indus-
tries separately, Let me first of all
take the jute industry.

There was a token strike by 240,000
jute workers some time ago about
their own conditions., One of their
demands was that in order to put this
industry on a sound footing the entire
trade in raw jute and finished jute
goods should be taken over by the
State; it should not be left to the
tender mercies of these magnates who
play ducks and drakes with foreign
exchange and deposit huge amounts
of foreign exchange in foreign banks.
Now, what happens? Suppose the
peasant gets Rs. 30 per maund. The
managing agency which 1s controlling
a number of jute mills through be-
namdars or through their own mills
buys the raw jute directly through
the middleman at the village level at
Rs 30 per maund, and the same jute
he sells to his own mill which he runs
at Rs, 60-70 and raises a furore that
over 50 per cent. of the cost of pro-
duction is made up of the high prices
of raw jute, and therefore he cannot
compete in the world market. Sir,
they are minting millions and millions
of rupees literally through these double
agencies. With one agency they con-
trol the mills and with another they
control the entire trade. It is also
not unknown to the hon. Minister that
jute and cotton are sold to the cotton
traders or jute traders, He ought to
know. He is not unaware of it. Yet
nothing is done, to save the jute or
cotton grower. Literally nothing has
been done, No statutory price has
been fixed. The peasantry is demand-
ing just Rs. 60 per maund as an econo-
mic price. Instead of the State co-
operatives purchasing it, he is left to
the tender mercies of the jute grow-
ers and the speculators completely.
Everything is linked up with this
process. Then there is the
jungle law in the jute industry.
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The Minister vught to know that
more than 50 per cent. of the workers
are casual workers, There are about
1 lakh.casua] workers. I am not deal-
ing with labour conditions here. But
the jute magnates are guilty of, what
is called, under-invoicing and denying
the exchequer a huge amount of
foreign exchange, Between the Ame-
rican purchaser and the shipper there
js agreement and a lower price is
quoted. In the invoice a particular
price 1s noted down, but actually a
higher price has already been agreed
to by them. Suppose for jute goods,
it is noted that it is being sold
at Rs, 1,000 per ton, it will
actually be sold at anything
between Rs. 1,500 and Rs. 1,800. That is
not entered. That is shared between
the shippers and the producer and
the whole money is deposited in the
foreign banks. That is how this prac-
tice is going on. Now they are
crying that there has been a fall in
the export trade and all that. But
actually through these underhand
means, there has not been a fall in
profits, although on the published
balance-sheets they will show that
they are incurring losses. This is the
problem of the jute industry, Now it
is a big absurdity not to fix statutory
prices and make it obligatory for the
Government to purchase at that price.
That price should be fixed at not less
than Rs. 60. Though the peasantry is
demanding Rs. 90 in Bengal, I am not
pleading for that figure. But at least
some modicum of incentive should be
there and the price should not be less
than Rs. 60. Then the jute export
trade should be taken over by the
State. Otherwise, this industry could
never be put on a sound footing. They
will play this game with the growers
and the labourers and also with the
country’s fortunes, Now the Govern-
ment have acceded to the wishes of
the Indian Jute Mills Buffer Stocks
Association, which is made up of the
jute magnates, nobody else is invol-
veq in that. So is the case with the
Jute Goods Buffer Stocks Association.
Everything has been conceded to them;
everything has been left in the hands
of the monopolists who are notorious
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for hundreds of years for all sorts of
anti-social and anti-national policies,
I think a  high-power committee
should go into the affairs of this in-
dustry from the raw jute stage fo the
finished goods stage. Otherwise, we
would never be able to put this in-
dustry on g sound footing. So much
for the jute goods. It is deplorable
that Shri Dinesh Singh has left it to
the jute magnates to manage every-
thing. Nothing, I dare say, will come
out of this measure. And then,
future trade has been banned for one
year. Why for one year only? Why
for all time future trade has not been
banned? One does not know, You
cry that there is a decline in exports,
and at the same time you are allowing
future trade and you ban it for only
one year. For a number of years, all
the democrats have been insisting
that future trade in jute goods should
be prohibited and it should be banned
by law.

AN HON, MEMBER:
that?

Who says

SHRI NIREN GHOSH: Every party
in Bengal, every trade union is making
this demand. But the Government
does not listen to their voices. They
listen to the voices of the Indian Jute
Mills Association, the British-Marwari
combination.

As regards the cotton trade, he has
said that he is going to give reliefs to
the cotton growers and to the consum-
ers, while, in fact, he is denying every-
thing to the cotton growers and to
the consumers, The consumers of
cloth have been des ied everything for
the benefit of the cotton traders and
the textile magnates. It is a fact.
There is a sort of what is called rival-
ry also between some cotton textile
units and the cotton traders, A major
part of the cotton is already with the
traders before it is grown in the fields,
through mortgage and other things. It
is a fact. Now they do not even fix @
statutory price. While the demand is
that either the State Trading Corpo-
ration or the Government should pur-
chase the entire cotton, they have left
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it in the hands of the cotton traders
who are cornering all stocks. They
say that measures should be intensified
to requisition stocks. But how much
raw cotton stock was requisitioned?
It is @ paltry little amount; the figures
‘tell us. Then there is another thing,
this notorious Bell Mission. They have
have said that India should divert cot-
ton acreage to foodgrains and buy
.cotton from America under P.L. 480.
‘We can buy cotton from the U.AR. It
has been found that there can be a
Rs. 20-crore trade annually. But no-
thing is done. We do not buy from
the U.A.R. because there is a ban from
America. It will be a profitable trade
worth Rs. 20 crores, but we do not buy
from the U.AR.

Now whatever control was there,
that has been lifted. The credit curb
should be intensified. But as soon as
cotton comes into the market, precise-
ly mt that time when the cotton trader
would require money, he is going to
be supplied money. Instead of putting
a curb on any credit to the cotton
trader, he is allowed credit precisely
at the time when he would require
money for speculation and cornering
of stocks, There are certain big cotton
textile mills which have cornered and
hoarded stocks. The Birlas have done
it. Others have done it. They sell
cotton at fantastic prices, even at 300
per cent higher rates. So they are not
interested in cotton production. At
the same time, what is the position
with regard to the consumers? For
the consumers, the prices have not
been lowered. Now for how many
months, the industries have been clos-
ing for one day in a fortnight? How
many fortnights have been added to
that by the Government? There are
certain Kanpur textile units which are
demanding that they should be allow-
ed to work a full week, But they are
not being allowed to do so. At the
same time, some of the cloth stocks are
accumulating. It is bound to. A sort
of consumer resistance is developing.
So when it is necessary that this en-
tire raw cotton trade should be taken
over by the State and cotton made
available to all the textile units and
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when prices should be lowered for the
ordinary consumer, nothing is being
done. The prices have been kept fixed
there and the stocks are accumulating.
So you have denied any relief to those
sections of the community who are
vitally concerned—the growers and
the consumers, Whom are you benefit-
ting? The textile magnates and the
cotton traders and the speculators.
Also you obey the dictates of the Bell
Mission. You go and purchase from
America. Why not develop it in Pun-
jab and other places? Long-staple cot-
ton can be developed, We can buy
from the U.A.R. on rupee payment
basis. Why should we be tide to the
Americans and buy it from them? It
would do immense harm to the coun-
try if you do away with statutory
prices and control on jute and raw
cotton. It is for the S.T.C. and the
Government to purchase them, All
cotton traders should be thrown out
of this raw cotton market completely
because they are cornering and hoard-
ing stocks. Some big mills hoard
stocks and then sell at fantastic pri-
ces and thus make black money. So
in order to do away with this, strin-
gent measures should be taken and
a clamp should be put on credits to
the traders. You must also lower the
prices of cloth for the consumers. Also
you can go in for trade with U.AR.
for our cotton requirements. 1t is a
friendly country, but you are not go-
ing in for trade with them under
a dictate from another country and
because of P.L.. 480 and all that.
And you are  decontrolling. So I
think ‘your statement is a sort of an
eye-wash, It is an eye-wash and it 1s
complete surrender all along the line
to the speculators and to the big mag-
nates both in the jute and in the cot-
ton trade. Unfortunately, Shri Dinesh
Singh hag not come out with proper
measures. We do not expect radical
measures from this most radical Gov-
ernment; they call it radical. But at
least some moderate measures should
have been taken to safeguard the in-
terests of the country, the trade, the
growers and the consumers. This
should have been done, This is what
I want to submit.
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SHRI M. M. DHARIA (Maharash-
tra): Mr. Vice-Chairman, at the out.
-set even though I am not thorougly
satisfied with the policy announced by
the Minister,,I would like to congra-
tulate the Minister and his colleague
for breaking the vicious circle that hag
been existing since long. In thig
country I am aware that this textile
industry is an age-old industry. We
know that at present there are 613
units and there are 168 lakhs of spin-
dles, nearly 2,08,000 looms in the com-
posite mills and nearly 2 lakh power-
looms and 30 1lakhs of handlooms,
Nearly 2 crores of acres of our lands
are under the cultivacion of cotton, Iy
spite of the fact that 2 crore acres are
under cotton, it is indeed a matter of
great concern that this country has to
import nearly 8 to 9 lakh bales per
year even to-day. I feel that if proper
efforts are made in this direction, if
proper remunerative priceg are paid
to the farmers, proper inputs are made
available and irrigation is made avail-
able, I have no doubt whatsoever that
it is possible for this country to change
the present cotton crisis. It may be
possible for us to export also. I may
not be believed but I will have to say
here that it will be possible for thig
country to export nearly 40 lakh baleg
of cotton every year. Our average
yvield to-day of cotton is too low. In
Pakistan per acre they get 253 pounds,
in the U.S.A, they get 517 pounds, in
the UAR they get 576 pounds against
our average of 128 pounds. If we try
to double that we reach 258 pounds
per year. It is possible for us to pro-
duce instead of 55 lakh bales that we
have been producing nearly 110 akl
bales every year in this country. (t
is also possible to produce varioug
varieties of cotton. It will no: be pro-
per to say that it is net possible fop
this country to produce lang-stapl¢
cotion. Efforts were made by the far.
mers in the Ahmednagar District of
Maharashtra but proper prices were
not available. I know hundreds of
acres of land under cotion had to be
diverted for some other purpose be.
cause there was no helping hand from

the Government and it 9 tremy thig !
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point of view that I would say that
while appreciating the efforts of the
Minister to lift the controls, the pre-
sent support priceg are not remunera-
tive prices for the farmers. The pre-
sent ceiling prices should be the floor
prices. When there is no ceiling, it
should be the proper support price for
the farmers. If these ceiling prices are
treated ag the support prices, I have
no doubt that this policy will go a long
way in this country for the production
of cotton and our brave farmers, in
whom I have great faith, in whose
confidence T have no dobut whatsoever,
will be able to produce not only that
cotton which is required by thls coun-
try but much more which can be ex-
ported to foreign countries. It may
be said that if these prices are accept-
ed, perhaps the prices of the cloth may
go up and the consumer may suffer, I
am not here to make any plea that the
consumer should suffer but may I
draw your attention to the huge pro-
fits of some of the composite mills?
Here is a chart for the year 1965-66
and I am going to give the rise in the
profits of some of the mills. For
Gokak Mills Ltd. the rise in the proft
was to the tune of 100 per cent. during,
these two years. For the Swadeshi
Mills the rise was 80 per cent, for the
Gold Mohur Mills it was 67 per cent.,
for the Bombay Dyeing and Manufac~
turing Co. it was 23 per cent, for the
Maneklal Harilal Spinning and Manu-
facturing Company it was 54 per cent.,
for the Nutan Mills Ltd. it was 148
per cent., for the Ahmedabad New
Cotton Millg Co. it was 217 per cent,,
for the Sarangpur Cotton Manufactur-
ing Company it was 339 per cent.
This is the huge profit amassed by
these mills. If proper care is taken
I have no doubt that without increas-
ing the price of cloth whatsoever, with-
vut making the consumer the sufferer,
it is possible for us to pay more re-
munerative price to the farmer but we
are not prepared for that, Why? It
is because of the present policy of the
Government. Alloyw me to say that
this present Government lacks the bias
for the agriculturists. The prices are
decided by whem? My friend, Mr.
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Kulkarni, made a reference to the
Agricultural Prices Commission report.
There is one Textile Commissioner who
looks after the price of cotton. He is
meant to protect the interests of the
industry and the industrial production.
He has nothing to do whatsoever with
the poor farmers and this Textile
Commissioner decides the floor and
the ceiling prices for the farmer. I
fail to understand why this job is not
being done by the Commerce Ministry
along with the Ministry of Agriculture.
It may be stated that the Agricultural
Prices Commission is there and they
have submitted their report and it is
on the basig of that report that they
have fixed the prices. The Minister
may say that perhaps our prices are
much more than what has been re-
commended by the Commission but
here again in that Commission therc
are no representatives of the poor
agriculturists. It is again the vested
interests who are also governing the
Agricultural Prices Commission and
naturally this Textile Commissioner
too. I am here to urge to-day that if
you want to protect the interests of
the agriculturists, right from the agri~
culturists to the Agricultural Prices
Commission, everywhere, the repre-
sentatives of the farmers, who can do-
minate in that Commission, they alone,
should have representation and no
vested interest should be allowed to
function there, Unfortunately to-day
it is these vested interests that func-
tion right from the top to the bottom
and that is the real difficulty. When
the Minister has gone so far ahead in
breaking through the vicious circle,
for which I have already paid my
compliments to him, may I request him
that he should come forward and see
that this country becomes self-suffici-
ent by 1971? Gradually imports
should be cut down. These agricul-
turists should be given all possible
help and amenities as well as inputs
and we should see that this country
becomes self-sufficient in cotton. I
have no doubt whatsoever that what-
ever is required by this country can be
produced fin this country but we ure
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not prepared for that. There .s
enough talent, there is enough confi-
dence, and enough intellect but unfor-
tunately that help from the Govern-
ment is not coming forward. I¢ the
help comes from the Government, [
have no doubt that this country can
be self-sufficient in this respect,

If we are to compare with some of
the figures, we will find that in this
country, during the last 10 years we
have imported cotton worth Rs. 456-
crores, Our exports of cotton are not
even worth one crore of rupees. Why?
When twp crore acres of our mother-
land is under cotton cultivation why
should we import cotton worth Rs. 456
crores? If only this amount had been
made available to our poor but hard-
working farmers, it would Thave
brought about a big change and the
whole face of things would have been
changed. But then we are not prepar-
ed to do that and why? Because of
the fact that there are vested inferests
and the traderg and the industrialists
are having their own say. The traders
and industrialists are interested and
also some officers who are having their
links with them. I am not making,
any allegation against all the officers.
Byt I know of officers who are trying
to protect the interests of the indus-
trialists, who are trying to protect the
interests of the traders, who are engag-
ed in the export-import trade here.
If the hon, Minister will look into the
matter T have no doubt he will see
that instead of importing so many
varieties of cotton and in such big
quantities we can very well do with-
out them. Let us endeavour and make
a vow today, a pledge to the country
that by the year 1971 we shall see that
this country becomes self-sufficient.
We have to get rid of this practice of
importing everything for our use or
consumption here, Today we are im-
porting cotton of the long-staple varie-
ty. But the Ilong-staple cotton im-
ported intp this country is consumed
not for export purposes but inside the
country itself. Why should this be
done? Is it not possible for us to do
without 1long-staple cotton? Why
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should we go in for this variety of
cotton? Without thinking of vur eco-
nomy we are just going along in this
direction. This has produced the pre-
sent crisis. This is responsible for the
present economic crisis. It is from
this context that I want to look at
this problem. I appeal to the hon.
Minister to do the same, We are
happy that he has removed the control
on the price of cotton. But I say that
he should raise the present price, The
present floor price of cotton should be
raised to the present ceiling price.
Otherwise it will not be remunerative.
In this country we have several indus-
tries and we have cost structures for
almost all of them. There is cement
and there is a cost structure for the
cement jndustry. There is steel and
we have a cost structure for steel and
so also we have a cost structure for
‘sugar. We never see il the consumer
is concerned or not and we give in-
creased prices for cement, steel sugar
and so on. But when it is a question
of the farrier getting something, more
we are not prepared to give him an
increase for his products. Why not
have a cost structure for the produces
of the farmers? Why should not the
work, the effort and the labour put in
by the poor farmer and the members
of his family when working on their
fields, be ull taken into consideration
when prices are fixed? I{ we do not
have a2 cost structure after taking all
these things into consideration then I
say a great injustice is being done to
the farmers. 1 submit that the pre-
sent floor price if it is retained wiil
not give him any justice.

Lastly 1 have to make a submission
regarding the whole textile industry
and its structure in our country. I
feel that the preseat textile industry
calls for an urgent modification and I
feel it shall have to be gone into. At
present we have old old mills, mills
ms old as 40 and 50 years. At present
the life of a machinery is considered
to be only 7 or 8 years and yet here
we have mills functioning for the last
40 and 50 years without any renova-
tion whatsoever.
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considered from that point of view
and we shall have {o consider a long-
term and a short-term policy when
considering this matter. '

I do not say anything about the
problems of the jute industry because
I have not studied this subject. I
may be pardoned by the House if I do
not speak about jute because without
studying the problems I do not want
to speak on the matter.

SHRI CHITTA BASU (West Ben--
gal): Come to our place and study the
jute problem. I invite you. You
should help the jute farmers also.

SHRI M. M. DHARIA: I stand for
the interests of all farmers and I
thank my hon, friend for his sugges-
tion. But I have not studied the mat-
ter, as I said, and I do not want to
offer any comments without a study
of the question.

In conclusion let me say that I
congratulate the hon, Minister for de-
controlling the, price of cotton, I
would only appeal to him to go a step
further and see that the farmer gets
remunerative prices and also that the
whole of the textile industry of this
country becomes a matter of our pride
and prestige. Thank you.

SHRI K. SUNDARAM (Madras)v
Mr, Vice-Chairman, Sir, may I sub-
mit that the time or attention that this
House spends on economic matters is
very very meagre? I should like to
bring it to the notice of the Subjects
Committee through you, that we
should spend some more time on our
economic and immediate problems
than on problems like Svetlana or
Mala Sinha or the extension of the
Weights and Measures Act to the Hill
Areas and Tribal Areas and so on.
Even now the hon, Minister and the-
hon. Deputy Minister seem to pay
very scant attention to the debate
that is taking place here., I feel that
they are shy to discuss immediate
problems, day to day problems, 1In

So this has to be | this House I had given notice of three
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Short Notice Questions which the hon.
Ministers cid not want to admit. They
feel shy fo discuss i1mmediate prob-
lems and they do not want to solve
the problems. That 1s the whole
trouble with the present Government.

kven tms cotion problem had been
hanging nre 10r the \asi tnree years.
mverywouy couacernea wilth lne texuie
inaustry, the giower, the merchant,
tne jndustrialist and the consumer,
they had au asked tor the aecontrol
of cotton, kven now 1t i1s only out of
pressure they had done away with the
price control on cotton, But I say thus
cotton price control was only a farce
all these years, It has been there for
24 years for a much longer period
than the rule of the Congress. The
price control has been there for the
last 24 years. Those who are now 1n
the trade would have forgotten how
1t started. And now after all this
long period of time and out of pres-
sure the Government has come for-
ward to do away with this price con-
trol. Even during these 24 years there
has never been any control over the
prices of cotton The market was con-
trolling the prices. The price-control
was never enforced Both the prices,
the ceiling price and the floor price,
were following the market prices.
Never did the prices fixed control the
market prices, Unfortunately, ever
since we got our independence we
lost quite a bit of cotton-growing area
and we were short of cotton. The in-
crease in the number of gpindles was
smuch faster than any increase in
production of cotton. That 1s the whole
difficulty. They never planned and
we did not extend production suit-
ably. As g result of all that we are
facing this continuous trouble. When-
ever prices touched the ceilings, the
ceilings were raised further. Whenever
the Government resisted an increase
In prices the lower varieties were
sold at higher prices and the higher
varieties found their way to the mar-
ket in so many other ways because the
Cotton Price Control Order had built-
in loopholes There were a numbér of
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ways and as long there was no trouble
between the puyer and the seller they
were happy and they were carrying
on. During all these 24 years, what
have we done? We have learnt the art
of adulteration and this art has
reached a very scientific and signifi-
cant degree of perfection, There was
mastery in this art of adulteration.
That 1s what we have achieved during
these 24 years, There have been sur-
vey committees to fix appropriate pri-
ces. But has the fixed price ever been
in force? I ghall give only one ex-
ample. Some three years ago the en-
tire crop of Karungani cotton in Tiru-
nelvelh 1in the southernmost part of
Madras State was marketed as Cam-
bodia cotton. Can there be anything
worse than that? I only wanted to
bring to the notice of the hon. Minis-
ter what a farce this cotton price con-
trol has been all these years. Of
course, last year during some 3 or 4
weeks between January and February
due to the enforcement of this price
control there was some control over
the price. Again in April-May of this
year for about three weeks they were
able to restrict or control the price
within the ceiling level. But never
during al] these years except for these
two short periods, could they main-
tain the price of cotton within the
ceiling limit at all. Quite a number of
hon Members have said that the pri-
ces to the agriculturists were not fair
but I would go one step further and
say that the entire industrial expan-
sion was done at the cost of the agri-
culturists in the last twenty years, not
one year or two years. That was the
policy of the Government, whether it
is cotton textiles, jute, tea or coffee.
You take any industry, even sugar in-
dustry The entire industrial expan-
sion has been at the cost of the agri-
culturists throughout these twenty
years of their rule. That has been so
and even now they want to continue
with it That is why under great
pressure with very great reluctance
they have removed the price control
on cotton.

Now, talking about the current pri-
ces, we read in the papers that there
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15 a large stock ot cotton in Gujarat
unsoid. About 35,000 to 40,U00 pales
may be there. [hus cotton at the
peginning of this year was sold at Rs.
2800. The South indian milis bought
this cotton at this maximum price ever
paid for this cotton. Whereas the
annimum price for 1t 1s Rs. 1800 there
41s no cething for 1t; you can pay Rs.
3,000, Rs 4,000 or Rs. 5,000; 1t 15 not
illegal. Therefore the South Indian
mulls bought this cotton at Rs. 2800
and what was the result? They got
higher taxes clamped on them, The
Fmance Minister said: “You have paid
this high price for this cotton  You
have got so ‘much profits; that 15 why
you have paid so much for this cotton
and therefore I want Rs. 5 per kg
extra excise duty on this.” That was
the result. Now it has come down to
Rs 2,200 and even at this rate of Rs
2,200 they say 1t 1s not marketable
The other day one of the Mimsters
said that thig cotton is not worth that
mmuch because there has been so much
of adulteration in the stuff They had
expected to sell at this rate and they
had been hoarding and holding on to
it but now they say they are not able
to sel] it When mills are Dbeing
closed down for want of cotton, here
they have got 40,000 bales which they
are not able to sell. There must be
something wrong with the merchants
there I wish the Government could
apply the Food Adulleration Act in
Tespect of this but unfortunately it
has been encouraged and this adulte-
ration in cotton has now become a
fine art in that trade.

There has been a floor price fixed.
It has been in force all these years
but I would like to know from the
Minister whether there was any occa-
sion when the price tovehed the floor
level and did the Govern'ment buy the
cotton? I would like to quote one
instance; in 1957-58 it did touch the
floor level but did the Government
buy the cotton then? No; they further
reduced the floor price The Govern-
ment is not prepared to buy cotton at
the floor price The Cotton Control
Order provides for the Text{le Com-
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missioner to stop selling, to stop buy-
Ing, to stop transport, to do anything,
but buying they won’t. Tnere 1s no
provision to buy cotton on their own
account. That being the case, the
fixation of ceiling and floor prices 1is
only a farce, They never execute it.

Recently the Government threaten-
ed that they will requisition cotton. 1
was told that about 35,000 to 40,000
bales were requisitioned from the
trade. I would like to know from the
Minister to whom this cotton was
allocated, to which mill this was sup-
phed. I won’t be surprised if this
cotton procured by them had been
supplied to their own co-operative
mills It wag not supplied to the mills
in the private sector. If at all they
make use of thizs power of requisi-
tioning it will be used for the benefit
and in the interest of the State enter-
prises and not for the units in the
private sector,

Just before announcing this decon-
trol the Minister wanted an assurance
from the trade that they will not pay
higher price for the cotton and that
they will have their own arrangement
for equitable distribution and keeping
the price low. I would lhike to bring
to the notice of the Minister here that
1n 1950 there was shortage and what-
ever scarce cotton was available, the
industry did '‘manage equitable distri-
bution of 1t throughout the country
but at the end of the season it was
held by the High Court that the action
of the industry was ultra vires and
that the industry cannot do it any
longer. At the same time the Minister
wanted an assurance from the indus-
try that the cloth prices would not go
up That also has been tried Even
the TCxport Committee has recom-
mended that in addition to this de-
control upto 75 per cent of the con-
trolled varieties of cloth mavy be de-
controlled but the Government is not
prepared to do that They are not
orepared to relax anv physical con-
trol over the cotton crop but they have
removed only this farce of price con-
trol.
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The Minister in his statement has
forgotten to mention one thing, What
i1s the policy in respect of rmportea
cotton? How 1s he going to distribute
it? The entire working of the textile
indusiry in the coming year will lar-
gely depend on how the imported
cotton 1s going to be allocated and
distributed and how efficiently and
how quickly 1t will be handled The
future depends on this aspect which
the Minister has conveniently forgot-
ten to mention in his statement.

Now only one point gbout jute, The
Government has a proposal to buld a
buffer stock of fimished goods. I would
strongly protest that 1t ;s not in the
interests of either the industry or the
country for the Government to build
buffer stocks of finrshed goods. If at
all they want to maintain steady pri-
ces and a steady supply of finished
goods 1t must be allowed to be done
by the industry itself, by the trade it-
self, By all means let the Government
finance the industry lLiberally by giv-
ing funds at a lower rate of interest
so that their carry-over expenses will
not be more. If the Government
stocks it they may be gpending 4 or 5%
per cent interest; at that rate of in-
terest let the industry and the trade
stock it because if the Government
takes over all kinds of rubbish will
come into their hands. We have seen
the State Trading Corporation doing
business. If a man who does not know
anything about a business enters it he
will only burn his fingers and when
they do that, that will be at the ex-
pense of the exchequer Therefore I
strongly protest that the State should
not take over the problem of build-
ing a buffer stock of finished goods
but let them help liberally the trade
and the industry to build such buffer
stocks so that they can maintain a
steady supply to the internal market
es well as for the export market.

Thank you.

SHRI CHITTA BASU: Mr. Vice-
Chairman, jute is an important cash
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crop 1n our country, particularly 1n
the eastern region of our country.

Jute 13 grown 1n abundant quantity 1n
West Bengal, Assam, Orissa, Binar,
Uttar Pradesh and ‘iipura. Vast
numbers of our peasants are engaged
in cultivation ot Jute and naturaily
a large nwmber of our peasants aie
directly connected with the price of
1aw jute. Equally, Sir, the jute indus-
try 1s also very important because of
its foreign exchange earning poten-
tial. So far as I know even in the
year 1964-65 this industry earned for
us about Rs. 184 crores of foreign ex-
change, Naturally we cannot ignore
the wnterests of this indusiry. As I
know—and I believe so—since it 1s
one of the mam foreign exchange
earners the Government might have
some predilections for the industry
and therefore in the past many con-
cessions have been given to the jute
industry and always—it is my em-
phatic opmnion—at the cost of those
poor mute and dumb men behind the
plough who have sacrificed a lot for
the cause of the growth of this indus-
try. You might have known that there
has been a reduction in export duties.
There has been subsidy paid to the
jute industrialists to import jute from
foreign countries. So far as I know
about Rs 1250 million worth of sub-
sidy has been given to them to import
jute from Thailand and from other
countries, but the interests of the
jute growers in the country are not
protected adequately, It is my alle-
gation that the interests of our coun-
try have been relegated to the realm
of oblivion while considering the
question of the jute industry right
from the grower to the exporter of
the finished jute goods. There is a re-
gular pressurisation on the Govern-
ment on behalf of the jute industri-
alists, They are being given con-
cessions and they will be given more
concessions. They are not satisfied.
Now, they are still claiming that there
should be a further reduction in the
export duty, that there should be an
extension of the gubsidy tor importing
jute goods. The jute industrialists
want the abolition of export duty on
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sacking and certain speciality pro-
duct; and reduction of duty on hes-
sian and carpet backing, etc. by fifty
per cent. All these years they have
been given concessions and still they
«are clamouring for more concessions
and I feel and I apprehend that they
will be going out of their way to give
them more concessions as claimed by
them.

While these concessions are being
given, what has happened to the
growers of jute? You permit me to
quote certain figures, Behind the
growth and prosperity of the industry
whose toil and tears are there? Only
one figure I would like to quote. In
the year 1947-48 the total production
of raw jute in India was only 16.71
lakh bales and production has in-
creased in the year 1964-65 to 76.68
1akh bales. In the year 1947-48 the total
quantity consumed by the mills was
55.3 lakh bales and now in the year
1964-65 the mills consumed 82 lakh
bales. Only we had to import 3.6 lakh
bales.

THE VicE-CHAIRMAN (SHRI AKBAR ALI
KaaN) in the Chair]

Such has been the contribution of the
jute growers towards the prosperity
of the jute industry. It is because of
their toil and tears, it is because of
their labour, it is because of their
privation, it is because of their poverty,
that our country could earn 'more
than Rs, 150 crores foreign exchange.
While you think about the country,
while you think about the prosperity
of the industry, while you think
about many things you conveniently
forget the poor men  behind the
plough, who have given their tears
and toil for the prosperity of the in-
dustry. Thiz question hag been agita-
ting the minds of many, i.e, the
question of fixing a remunerative
price for the growers. It is true that
the Government set up the Agricul-
tural Prices Commission which con-
sidered the matter and in their wis-
dom they have decided that there
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should be a minimum support price
for jute. It was decided at Rs, 35. At
the outset I want to bring home to
the Minisiry the essential difference
between a remunerative price and the
minimum support price. The Agricul-
tural Prices Commission itself suggest-
ed that in the matter of fixing the
price of raw jute, the cost of pro-
duction as to be taken into considera-
tion. Then, the question of parity of
price between raw jute and paddy
has to pe taken nito consideration and
also parity of price between raw jute
and the finished goods. On the basis
of these three criteria, they were
good enough to fix Rs. 35 as the mi-
nimum support price. As I told you
earlier, there is a heaven-and-earth
difference between the minimum sup-
port price and a remunerative price, I
am for a remunerative price and I
think many of the Members present
here in the House gre for a remune-
rative price, not for the so-called mi-
nimum support price. If you go into
the details, you will find what is the
cost of production. As far as one re-
port is concerned, a report prepared
by the West Bengal Government, it
says that to produce one maund of
jute, it costs Rs. 67. Of course, there
is variation from zone to zone. If you
are really interested in improving the
cultivation of jute, if you are really
interested in  having an improved
variety of jute, then, there is the
question of utilising fertiliser and
improving the method of cultivation.
Then and then alone the quality of
jute can bhe improved. Yes, Pakis-
tan’s quality of jute is hetter than
the quality which we have got in
India,

(Time bell rings)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There are five
more speakers. It is a Short Duration
Discussion for two hours.

SHRI CHITTA BASU: I must not
be punished for that.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN). No question of
punishment, I want your co-operation
and your help

SHRI CHITTA BASU I am always
co-operating

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN). You will have
two or three minutes more

SHRI CHITTA BASU You know
that the West Bengal Government
prepared g report waerein it was
suggested that to produce a maund of
jute, a sum ot Rs 57 1s required This
13 the minimum cost of production for
a maund of jute, but you are giving
them Rs 40 Even then I say that if
we want to have an improved variety
of jute, mdore money 1s needed to 1m-
prove the method of cultivation Pak-
istan’s quality of jute 1s better than
that of India If we are really inter-
ested in competing with Pakistan,
then there should be ncentives given
for the production of quality jute

Then, I come to tlus pomnt Even
this sum of Rs 35, which has, of late,
been 1ncreased to Rs 40, 15 given
when the delivery 1s made at Cal-
cutta, at tne jute mmll's gate As far
as I know, from my experience—I] am
an ordinary worker working among
the peasants—most of the peasants
cannot sell their jute at the jute mill’s
gate nor in Caleutta The fact 13 that,
though the floor price 1s fixed at Rs
40, jute 1s sometimes sold at Rs 15
There has been a report It 1s not
mine This report is given by the
Jute Committee The Jute Commuittee
itself says at page 8-

“At present over 60 per cent of
jute is sold by the growers in their
own villages, about 30 per cent in
primary markets and less than 10
per cent in secondary markets”

Therefore 60 per cent of the jute is
#0ld in the villages, and how is this
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purchase being made? There 1s a ring
of muddlemen who roam about the
villages and purchase raw jute One
thing you should take notice of, that
there 1s no adequate scope for provid-
ing sufficlent credit for the jute culti-
vators These people that ;s the mid-
dlemen, become dadandars” They
pay money i{h advance opn the condi-
tion that the growers will have to
sell the entire jute at a piice some-
times less than the prevailing rate to
them  Sometimes there 1s one sys-
tem, “dhalta’ That means, when 40
seers make a maund, the cultivators
w11l have to sell the jute to the muid-
dlemen at 45 seets a maund That 1s,
you give more 1in weight and get less
in price That being the case, millions
of our jute growers are being dep-
rived of the minimum price, not to
speak of the remunerative price Sir,
this 15 the sordid part of the story

Therefore, without taking much of
your time I would urge upon the
Governmen. that 1t 15 because of the
sacrifice of these poor peasants of the
country that the jute industry has
been earning so much profit and also
foreign exchange for us It will be
quite unjust, 1+ will be 5 crime on
our part 1if we do not protect the mn-
terests of the jute growers, and the
mnterests of the jute growers can only
be protected by two methods alone
by fixing statutorily the floor price of
Jute which cannot be less than Rs 60
these days, and again there should be
contrpl over the market The Govern-
ment must have agencies of their own
to puichase the jute from the wvil-
lagers Unless that thing is done,
simply by announcing something by
the Ministry here ;n Parliament we
are not going to protect the interests
of the jute growers, anq if you really
want to protect the interests of the
jute growers these two methods can
alone help you Therefore, I would
urge upon the Government that un-
less this thing is done, the incentive
for production of jute will not be
there For the Fourth Five Year Plan
there 15 a target of having 90 lakh
bales of raw jute and 20 lakh bales of

iy "
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mesta, That target cannot be fulfil-
led, that target you can never fulfil
unlesg there is a remunerative price
for the jute growers, unless there is
some mechanism, some agency,
through which Government can en-
sure the statutorily fixed price to the
actual growers, unless the Govern-
ment does away with the middlemen
who are fleecing the poor peasants
and who are doing what not. There-
fore, I would urge upon the Govern-
ment that if they are really interest-
ed in the matter of the jute industry,
then they will have to give up their
Dbrotection of the jute magnates, they
will have to think of the growers on
whose tear and toil the jute industry
has grown, and it will be a crime if
we neglect them,

SHRI ARJUN ARORA (Uttar Pra-
desh): Mr. Vice-Chairman, I congra-
tulate the Commerce Minister for
undoing some of the wrongs that have
persisted for a pretty long time. One
big act of injustice relategq to im-
ported cotton and its distribution.
The country spends a huge amount of
foreign exchange to import cotton but
its distribution so far was so faulty
that a few mills gained because of the

imports, and the few mills
which  gained were the most
modern  mills  which produced

superfine cloth, They gained at the
expense of the rest of the cotton tex-
tile industry. Many of the present-
day problems of the cotton textile in-
dustry are due to this faulty distri-
bution of imported cotton which the
Minister has undone now. The faulty
distribution was that all the imported
cotton was given to a few mills pro-
ducing superfine cloth. This super-
fine cloth manufactured qut of import-
ed cotton was not exported. It was
used for domestiec consumption, where-
as the less fortunate mills were ex-
porting their cloth. The coarse and
the medium type cloth weavers were
exporting more and more every year.
So at the expense of the producers
of coarse and medium variety of
cloth who exported and earned for-
elgri exchangé, the Government made
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a present of imported cotton to a few

mills. Now I am glad that this has

been undone, The correct thing would

have been to go back to the original

practice under which the distribution

of imported cotton was linked with

exports of cotton cloth, and every miil

got a quota of imported cotton based

on its exports. I am sorry, though the

young Commerce Minister has undone

some wrongs, he has not undone the

wrongs completely. I urge upon him

through you, Sir, to reconsider the

whole thing and link the distribution

of imported cotton with export of
cotton cloth,

The country has for the last few
years been giving slogans to raise ex-
ports. Yet it appears that correct
policies which wil] lead to greater ex-
ports are not being adopted, and the
import of cotton sg far helped only
those mills which concentrated on
superfine cloth fow domestic consump-
tion. T am not an enthusiast of im-
port of cotton. I personally feel that
if correct policies are adopted, we can
produce all the cotton that we need.
At least we can within a period of five
years produce al} the types of cotton
that we need. I am sorry*the Govern-
ment has not come forwarq with any
scheme to curtail imports of cotton
or any plan to completely abolish the
imports of cotton. This country has
good soil; it hag varied soil. At one
stage in our country the Centra] Cot-
ton Committee systematically and
scientifically examined the soil suit-
able for various types of cotton., That
bractice has been given up. That or-
ganisation has been wound up, and
we under the pressure of the cotton
lobby of the United States are in-
creasing every year our imports of
cotton. That is a suicidal policy.

4 p.Mm.

With regard to cotton, Sir, I may
also refer to the so-called sick mills.
The Industrial Policy Resolution of
1956 resulted in the adoption of the
Industries (Development and Regula-
tion) Act ang the Industriey (Deve-
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[Shri Arjun Arora.]
lopment and Regulation) Act of 1956
provided that where a mill is sick,
where a mill is unable to run because
.0f pad management and many other
things, the Government will take it
over. The Government took over many
mills. In my own city of Kanpur, one
after the other, the Government took
over two mills and in each case made
8 success of it. Now, it appears that
the Government has given up that
policy which it adopted in 1956. Now,
the Minister has said, we will not take
over any mill under the Industries
(Development and Regulation) Act. 1
personally feel that itis a mistake, The
Minister has tried to justify that mis-
take by pleading that he will bring
forward a Bill to deal with the sick
mills. Now, this House has been in
session for a number of weeks and
the Minister has repeatedly said that
he will bring forward a Bill. At one
stage, he said that*he hoped to get
the Bill passed during this session.
“This session is coming to an end to-
morrow unless you extiend it by one
month,

THE VICE-CHAIRMAN

> (SHRI1
AKBAR ALI KHAN): No, no.

SHRI ARJUN ARORA: The Minis-
ter has not even introduced that Bill.
1 do not know what will happen to
the mills which are closed because of
mismanagement, They should have
been taken over under the Industries
(Development and Regulation) Act.
The Bill has not even been introduced.
Now, for three months, we will be
in recess and those mills will remain
closed. T want the Minister to tell us
what he is going {0 do about them.

A few words about jute are also
necessary. At one stage, it was said
that the Government was going in for
the curtailment of the jute mills’ pro-
duction. I am happy that at least this
statement does not say that the Gov-
ernment will curtail the production of
jute mills. That is very satisfactory.
But then the statement is glso not
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very satisfactory because it does not
say what the Government will do
about the jute mills which are closed.
A number of jute mills in the country
are closed, they are not functioning.
The Maheshwari Devi Jute Mill in
Kanpur js closed. Government should
have some plans about it. This state-
ment regarding jute was awaited with
great expectancy in the country and
one of the expectations was that this
statement would undo some of the
mistakes committed by the Finance
Minister. The Finance Minister reduc-
ed the export duty on carpet backing
by Rs. 300 per tonne in the Finance
Bill. Now, my friend, Mr. Banka
Behary Das, ang one of two others
have mentioned the disastrous conse-
quences of this reduction in export
duty of carpet backing one of the con-
sequences has, however, escaped the
notice of some of the hon. Members
who mentioned about it. I am inform-
ed by very reliable sources that this
reduction in export duty will mean
an earning of Rs. 3.5 crores to ten
big industrialists.

AN HON. MEMBER: Who are they?

SHRI ARJUN ARORA: Yes, I am
coming to that. One of them are Birla.
They will gain to the tune of Rs. 20
lakhs, Mr. Shanti Prasad Jain who
is number {wo in many ways, but
perhaps bigger in carpet backing, will
gain Rs. 40 lakhs. Mr, Goenka who,
from a newspaper magnate, hag be-
come a jute baron wil] gain Rs, 30
lakhs. Mr. Bangur will gain Rs. 20
jakhs. Messrs. Bird and Company will
gain Rs. 35 lakhs. There are, of course,
others who will also gain, In this way,
Rs. 3.5 crores will be gz present to
ten big industrialists, But the exports
will not go up, Our exports of jute
have been falling in spite of devalua-
tion; they have been falling in spite
of this reduction of export duty on
carpet hacking. Some necessary steps
should be taken. Huge stocks of
sacking are piling up in the counfry
because of the drop in exports. Our
friend, Mr. Chitta Basu, mentioned
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about the competition from Pakistan.
‘Our jute policy should be able to cor-
rect the imbalance.

With these words, I thank you, Sir.

ITHE DepuTy CHAIRMAN in the Chair]

st gAY STy A AU
(wareres) o 39 gwrafa wgRar aer
TH AT F AN AT WERA A 42 HIT
FIF F A A A1 N 3797 A 717
Ta=re Amad gRT qEr & A TG r
AEATE | § Fa9 & & F7 @EF a0
g |z & fFaml AT A0 FAT IESAR
g1 &, 7 a8 T8 A A ARATE a8
TAX IF & F qEATAT qEEIT ¥ 3A
qET & gAY G947 #7 9 & gafao &
Fq T SAET T FIHL FIMT & JTC
¥ g fFaml &1 ST aFATS gl § 98
I AT GCHIT F AMQT TGAT FEAT

& . s

A W F F03 oF Az wamq
HIT TEAAST K AT 3 Q1Y 1 Ag
HIW T FAM HT TAATIET FI0 AT
2 37% fow fa7r ® @@l 07 FI09 Tav
‘g & 39 57 w1 7 oveATAT U
fam g 1 gafaw fraEi &1 Ot (5
AT ZAT F IR F WA Aw@ A
TRATE AR FE F AR & WA
AT AFAT § | -

A AT ¥ T TF F3BT 17 H
FAA FAE B AT G039 0 F FOA
g1 faar & gafau 4 w19 g #1
AATE 3AT § | oTfsR TAF A Y Ay
& 379 gg Wt FEm 5 T FA A
FTA RN FAM | WL HTIHRY TF W
A FYW FY TEETE FY FTET § AT 2T
qALE F1 F1aaTfedl T 93 qgaTell A5t
2 1 3% 0 gFE gL 19T B ST
1048 RS—9.

AT FA G AT T g7 FoAAx &
AT EWIT | SHIAC # Fgar e §
fF o a3y siver 9 IUEY A ATE GrAAr
AT €41 [T AT |

¥ frewr 20 gl § feuw dFzar
FIET FHET FT G4 @ § AR S04
ATFR F ATAT F5 qE F IV TQqT
IF & APFT 7l aF ForTi AER
J SAFT qTH T Jg1 f2a1 & 1| TOHT
qfrac ag g4t & G gard 9 & w0
#Y 9ZEIT qgA F qAg g g AqHA
ST LA 1w gw fawAr @t daadia
MNAAH § FaR F1 GIFIT q0T HY
az® 3faq =a1 37 7 39 A97 97 gW
70 MG FIA FI A FI GT WA
TELA TN § 98 T &1 FAT AFFT gAY
Tq AN FY ALE ATA A& A Wi
TAFT AATAT AZ FATF EH 79T ITAEA
TE FTTH | gTHAT FAT T AAY AT
T 9T A1ZA A7 ITFT FRAET F A
37 ¥ fad 5 gft vy agrar 99 M 8
#FT TIT B2y T F79 & F1€ Faag
IIqIT q&% grar 1 3IfAE wa A% M@
HET qTrET A7 ITFY G AT FIF
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T AFAT § | AT [IT IT T FIAEY
FEnT O qgd # v 3| F Ay o
FEA IoE AMEY g AT FLHER
FT FAA T ATAT AZY AT g T9 THTC
#1 g =rfed f5 fFam w1 Fava FaT
FEH FHNAAT ¢ ag At IR
fasr =iz 39% faarg a6 9T 39H
qfear #1 @ AT 97 @A AT 8,
Far v 2, a3 IR0 fAew
TH g ¥ IUGT IJAFT HIAT W FT
F FTA FYAAT GZ AT A EY RArT
F A =gy, A9 AF wATH GG A
g1 & {9 g g, Heaar g )
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[#t aalamy drarTw ot €]

el qt forare S U TR A A
ST ¥ SEH gE TR W F
3 &7 i fFelt Famm 1 Fwa =
gaET AT & R fad e SHeT a9
FUTITATE AT FAT 40TT T 60
To & Wi fFat M agaar & |

THE DEPUTY CHAIRMAN: You
must now wind up, Mr, Patil,

oy 9zt 1y a”ram;' St {9
ot 9 fome a8

g afq o g9 Jg, W 7
fae faa £

Y 130T AT T
ot 1 1 fame e

(Interruption by Shri Rajnarain)

THE DEPUTY CHAIRMAN: Some
co-operation is necessary in this House.
There is one more Short Duration dis-

cussion. IR fgae AT & Afyr |

57 QR AT AR Al
7 I ¥ AT AU AT FrAq g T7E
Y agr 2, 99 aXg ¥ FAE  FI A
oIS AR G & )

# mfer ¥ a@wr ¥ ag G
FET O FIm FY F9Q ST AT 3 a8
@ a8 quifT FIF FT FHG G &
qrg g1 FE HT IARE g AT
qCE FHiAT W7 AT e 2AT ey
gafrdr et &1 g8 gu i, srfas
AAE, @@, TN AEE &4,
faset wT @1 WA Tame W
gfaurd §, 3 9§ S0 AMd A
3q & fax A w7 #fy Fyom Ay
yga & ¥ aq A7 FaEl & odr
gfagme qrer #T 3 A9 77 A0 A FAH
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F IUERA T GHAT § WK I AN
StomEwEEar & Ay qh g e 2
AR fram 9w § qargrasar g

T FE HC A AYA g AT

g1

SHRI SITARAM JAIPURIA (Uttar
Pradesh): Madam Deputy Chairman,
the importance of the textile industry
cannot be pver-emphasised, This is the
largest employment sector of our in-
dustry and the industrial index of the
country depends to a very large ex-
tent on the cotton textile industry. I
have, therefore no duobt in my mind
that the importance of this sector of
the industry js realised by the Minis-
try. I am glad to see that since the
new Minister has taken gver, he has
introduced certain changes which are
in the larger interest of the industry,
the grower the trade and the consu-
mer. But there are certain things
which have not been kept in mind.

Madam, the conditign of the textile
industry today differs from State to
State and from mill to mill. My
friend, Mr. Dharia, gave certain figures
of the profits that are being made by
the textile industry. But he forgot
one fact, namely, that most of the
figures of the mills that he gave were
compiled of those mills which use
mostly foreign cotton, and it is on
that basis that after a number of
years’ of representation the Govern-
ment has now come to the conclusion
that foreign cotton formerly given to
the traditiona] users should be given
to the mills all over the country, But
T am surpriseq as to why it was not
possibile for the hon. Minister to have
allowed it to be sold freely at the
market price to any mill rather than
restriction having been placed on it.
By doing this we are depriving the
mills which are a weaker section of
the society of not only keeping them-
selves alive but of being able to pro-
gresg further.

Madam, there is a suggestion for
the appointment of a Cotton Com-
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missioner. I do not know whether my
friend feels it reasonable that the
Cotton Commissioner should be under
a separate Ministry or whether there
should be a separate Cabinet Minister
for that purpose because even today
the Textile Commissioner is under the
same Ministry of Commerce and the
interests of all sections are being look-
ed after by him,

Madam, the policy that has been
recently announceq by the hon. Minis-
ter is no doubt a little dynamic in its
approach.
loss to understand a situation, Madam,
when the cotton crop is so good as
envisaged by the hon. Minister, when
the P.L. 480 cotton is also to come
and the future of the cotton crop
seems to be sp bright, what is the
reason that the Minister has not been
able to find out a way of abolishing
additional two closures in g month in
the cotton textile industry? Instead of
abolishing those two additional days,
the hon. Minister proposes to instal
2.7 million spindles gnd nearly 2,000
looms more. I would most humbly
suggest, Madam Deputy Chairman,
that it is time that instead of spending
a lot of monev in capital expenditure
and thus blocking the resources of the
country, the present mills, which are
running two shifts, should be made to
work three shifty because by putting
in additional money you may have to
keep the eapacity idle later on. Madam,
there have been instances when in one
year the cotton production was 62 1akh
bales but the next year it came down
to 47 lakh bales. The vagaries of
nature we have not been able to con-
trol during the last twenty years. My
apprehension is that gdditional spin-
dles and looms will be a burden on
the exchequer. and later on it will be
difficult for us to get out of this trou-
ble. Tn fact T would say that the
proposal of the hon. Minister, namely,
of setting up a Cotton Corporation,
which was earlier voiced by mv friend,
Mr, Arjun Arora, may seem to be a
good one. But has the hon. Minister
tried to find out the effect ot his
scheme to take over the sick mills?

Nevertheless, I am at a |
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What efforts are being made to see
that mills are not further closed
down? In fact, statistics show that so
long as the mill is in private hands
no co-operation is extendeq to it. If
they want any additiona] funds, that
is not available. If they want guaran-
tees from the State Government, that
is not sanctioned. If they want to re-
trench a certain number of workmen,
that is not permitted. But no sconer
does the authorized controller take
over the mill than not only money is
sanctioned, not only guvarantees are
given, but even retrenchment on a
very large scale is allowed by the Gov-
ernment. This sounds a very ridicu-
lous state of affairs because, after all,
the Government is seized nct only of
the public sector or the Government
sector but the industrial sector as a
whole, the growers, consumers and
the entire trade. It is their bounden
duty to see that conditions are created
so that mills do not close down and
they have no problems later on. Ra-
ther they create problems first and
then try to find 5 solution for them.

Madam Deputy Chairman, the de-
control of cotton prices which the
Minister hag introduced is a good fea-
ture. But what I am at a loss to
understang is what was his difficulty
in abolishing controls on the cloth.
Some of my friends might wonder
that I am asking for decontrol of
cloth because of expectations of
higher price. But that is not a fact. So
far as the superfine cloth is concerned
a great number of varieties of that
cloth are already ne+ controlled, 1t is
absolutely free to t~ sold at higher
prices and in spite r¢ the best inten-
tion of the Government, the latter are
not able to control it. On the other
hand, the coarse and medium cloth
mills are not able to fetch the price
even at controlled rates; they always
get much less. They get a step-mother-
ly treatment though they form a very
large sector of the textile industry. I
shall pe grateful if the hon. Minister
could indicate hic ming as to what he
proposes to do with regard to them.
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Madam, the cotton prospects are
very good and I am very glad that it
will be possible for the industry to
survive But there 1s one point,
Madam, which I would like to touch
upon, namely the staple fibre spinning
mills The production of staple fibre
has enormously increased in the coun-
try during the last several years and
in the last months the production of
1t hag now Increased from 100 tonnes
to 130 tonnes It 1s alsp in the know-
ledge of the Minister, I suppose, that
there 15 a glut in the market of spin-
ning yarn which 1s not being sold and
lifted away as 1t used to be Under
these ctrcumstances, when the excise
duty on this staple fibre 1s different
from cotton when the treatment 1s
different, when the regulations gare
different what the necessity was for
linking this staple fibre =lso along
with cotton in the matter of additional
closures 1s beyond my comprehension
It 1s high time that the hon Minister
takes a serious view of the matter and
when there 1s no shortage of staple
fibre at all—there might pbe a little
shortage of cotton—he should take a
bold decision and say that there wiil
be no more restrictions and the two
additional holidays on staple fibre STS
mills which are forced by the Gov-
ernment for no reasons practically,
will be abolished

Madam, I am coming to the end of
my observations There 1s one point
which I would like to mention While
the decontrol of cotton hag been done,
1t 15 high time that a certain amount
of restriction 1s put on the ginneries
So far gs the mills are concerned they
are under a restriction that not more
than two months’ or two-and-a-half
months’ stocks can be kept in thelir
godowns But unless and until this
restriction 15 extended tp the trade and
ginneries 2lso the purpose of the pro-
posed measure might probably be de-
feated because there are a pumber of
mills which have their own ginneries
and the trade have their own com-
mission agents And if a restritcion is
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placed on them, I do thinkg that the
objective of the Ministry—keeping the
price of cotton under control within
a reasonable level—wil] be achieved

Madam, modernisation and reno-
vation 1n the textile industry is very
essentia]l and 1t 1s necessary that the
hon Minister gives an indication to
the country as to what he proposes
to do for the future so that the mills
may not further close and may not be
m 5 deplorable state Then there were
certaln teports about the export
figures 1In the Press and I am sure
that the hon Minister 1s aware of the
discrepancies  Certaln figures were
quoted by the Minister The official
figures give a different picture As
there 15 no time at my disposal I do
not want to labour that point Export
1S a very important aspect and I do
hope the hon Minister will be pleased
to throw some hight on this Thank
you

THE DEPUTY CHAIRMAN Mr
Rajnarain Please be very brief

s qArca ( IT7 q3)
ke A9 ¥ BIE = gET L T S
TR AT 5T T3 B |

UF AEAT ®Tw o RIT 7

Y OqHART@E qEUFT |
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QAT ITaafd Sfr IO T_W &
il A F afEsEr & oqemd @
¥, wEAtT 77E5 &, o1 H 78 &

sft UKATAS . AT HAT ARATE
A -9 aa ¥ FCH g aAr
agar g 1 fRw w7 oer %
ol #, 98 F AWl 2 7 wgdr
TATT | FBT AT T a9 34 v
g ardE W WEH FULT A ugd—
AATTHAT ¥ | OF Jargewr wer &
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%8 § —ugl g faa sPw A
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Fr 70 2w w0 gala % lym e we & wow
@ gy & 1 ) gafau § faemw
R FEmg wE aear g R fRw
F¥  F WA TWT FEF AT
wifge 1 TF I i
T gRy AT # o e AT Anear §—
WA AW FE A FgAFE &
9% [AEN A —HoF  gEE
T & T QAT 4 T ST @mEr
g7 A9 A GIAr BET 9 g
W AR e 5 Foe dfw A oAt
FI & 5 & agaw dfgg ¥
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ar T qmfar ¥ R 9T 39
wra-r o s faoFrad &7 §#
fafem =7 7 sy 2 5 ——fowd
T qEI-EE FTERX FW -
yAE S W AWEE AR &
qfe o1 W 2, T® WA 9GA FEHT
yEwy .., L '
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sgd wiig g W@ &1 .

st AR - w9 ¥ fawer
ATZA AlgT AT wRE & faww g W@
gav awfa qaE A9 F@F #
SR gF g AT @ #1 g A fanag
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ATER wd F A AY FF AFA)
fF IWRl AAgT AAd fAd W o
D B OB E T C A 0 S (G S
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N
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sy gagse .1, 1.2 (e ):
ge qiirs ¥ fFAr,  Aw WA e
Lol
THE DEPUTY CHAIRMAN: That
will do. The Minister.

{ RAJYA SABHA ]
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Madam De.
puty Chairman, I am most grateful fo
the hon. Members for the views that
they have expressed on two of our
most important agricultural commodi-
ties wsed in industry. I am also parti-
cularly gratefu} to some of the Mem-
bers who have given support to the
policy that has been announced by the
Government. I would like to assure
this House that in announcing this
policy we had borne in mind the pri-
mary objective of giving to the pro-
ducer the most possible penefit that
we could, keeping in view the general
economic situation. I am particularly
happy that the hon Members, and I
think practically all of them, barring
one or two, from the sentimentg they
expressed in this House, are in favour
of the farmer or the primary producer.
We are an agricultura]l country and
the bulk of our people live in the
rural greas and are engaged in farm-
ing and therefore it is only right that
their interests should be primary in
our minds. I do not know how many
Members who spoke today are them-
selves farmers or they are saying these
things largely hecause they may have
heard these things. I am not a rich
cotton farmer but I gm a small
farmer . . .

A -
i

SHRI NIREN GHOSH: You are 2
farmer? You are a Raja.

SHRI DINESH SINGH: Even if the
Member would take that word to its
logical conclusion I would be a farmer
but I would like therefore o assure
this House that I have borne that very
closely in my mind. We should also
not look at this problem as a kind of
conflict between the producer and the
manufacturer. They are very closely
interlinked in these particular com-
modities. The producer has to get a
reasonable profit for his produce but
that reasonable profit can come only if
his produce is utilised in an economic
manner in which it earns more that it
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is manufactured at a price at which it
sells and therefore the interests of the
two are very closely linked together.
May be at times it is not fully bornse
in mind ang certain misunderstand-
ings arise and to this extent we have
tried to keep a balance, The hon
Member—1 am particularly grateful
to him—Shri Dharia, while paying
compliments to the policy that we
have announced, raiseq certain ques-
tions about the agriculture Ministry
and the Commerce Ministry, We func-
tion on the basis of the Government
ag one, with joint responsibility and
although we may be performing cer-
tain functions in the different Minis-
tries, the Government policy, when
it is announced, is the policy of the
Government as a whole, where it
takes into consideration the views of
the Agricultural Ministry as well as
the Commerce Ministry, We have no
particular attachment to holding on
to any particular subject in the Minis-
try because it is the Government ag a
whole whether I look after something
or my colleague, the Minister for
Food and Agriculture, looks after it
but when the policy is announced, it
is the view of all of us put together
.and that is why I had mentioned
sometime earlier that we had taken
into full consideration the views of
the Agricultural Prices Commission
in this matter. May I assure my
friend that it is not the Textile Com-
missioner who fixes the price but the
price is fixed by the Government of
India, taking into consideration the
views of all the concerned Ministries?

The main important point that we
have to pear in mind in this connec-
tion is the yield of our produce. Un-
fortunately the main difficulty arises
‘because our yield per acre iz very
“poor and because of that we find it
difficult to give a remunerative price
because after al] this commodity is
not used in its raw form. It is manu-
factured and the manufactureg goods
must alsp sell. Take for instance cot-
ton. I have hag occasion in this
_House, a number of times, to give
.these figures put may I, with your
permission, agailn repeat some of

[ 17 AUG. 1967 ]

Discussions 4640
them? Take the yield per acre—the
yield per acre of countries that are
chiefly cotton-producing. We are the
world’s sixth largest cotton-producing
country in the sense of yield per acre
but we have the largest acreage and
we are the fourth largest cotton-pro-
ducing country but the difficulty is
this, Take the Soviet Union and their
yield per acre is 697 pounds. In the
U.S.A. it is 526 pounds, in China it
is 241 pounds, in the UAR it is 581
pounds, in Sudap it is 331 pounds and
in India it is 114 It is this imbalance
that creates quite g lot of difficulties,
firstly because our yield is poor and
even in India qur yield varies from
State to State. It is interesting to see
that this is not 4 constant yield. Take
Punjab. The yield there ijs the highest
per acre and it is 272 pounds accord-
ing to the figure that I have while
the lowest yield is in Mpysore, with
35 pounds per acre. Then there are
middling States. Take the State which
has the largest acreage under cotton
production and that is Maharashtra
and their yield ig only 76 pounds per
acre compared to the highest of 272
pounds, Therefore, what it shows is
that necessary inptts have not been
put to produce cotton in a larger
quantity. With the largest acreage
that Maharashtra has of about 6,153,000
last year, according to the statistics I
have, their produce has been only
1179,000 bales pounds with an average
vield of 76 pounds per acre, Therefore
the yield is poor and I hope that the
friends who have spoken and very
rightly pointed out these matters here
to us will also use their good offices
with their State Governments and
persuade them to grant inputs that
are necessary to raise the yield per
acre. Only this morning my friends
may have heard about the policy that
the Central Government has adopted
in this matter and the amounts that
we have set aside to help the farmers
to produce more cotton, more jute and
more food but it is very importam
that we should not think only in terms
of the price of the end product because
if you go on increasing that price,
what happens? If you look at the com-
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parison, take the cotton price for in-
stance, even with our neighbour, you
will see that the difference 1s consi-
derable between the price in India and
its equivalent variety in Pakistan.
You can take any of them, any equiv-
alent that the Members may like, We
can take a good average cotton like
the Indian Cotton Cambodia, where
our selling price has been Rs. 480 and
that of Pakistan has been very much
lower. This is the difficulty that we
experience jn this—that of the yield
falling, I have given these figures
here earlier and so I would not like to
waste the time of the House. So we
have got to increase the yield in this.

So far as the question of our policy
is concerned, we have decontrolled
cotton ceiling prices only with the
hope that the trade ang the producers
and also the manufacturers would be
able to work out a relationship in
which they will be able to find a bal-
ance but we have also taken a pre-
caution that should these prices tend
to tumble down or should fall very
much, we shouid be able to héld them
at a particular level below which we
feel that the farmer may not find
remunerative. Therefore we have an-
nounced a support price. Even the
support price is very interesting. If
you compare with the price from last
year, last year we increased the price
of cotton by 5 per cent. Then we have
increased the floor price of cotton also
by 5 per cent. And again this year we
-have raised the support price from
5 per cent to 10 per cen and so com-
pared to last year this year the sup-
port price will be very much higher.

SHRI A, G. KULKARNI: 1t it is
lower than the market price then
what will happen?

SHRI DINESH SINGH: It it is
lower than the market price then he
can sel] it in the open market. That
is the meaning of decontrol. The hon.
Member 1 am afraid, has not advanc-
ed a good argument in this varticxwar
context,

[ RAJYA SABHA ]
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Madam, there were some specific
questions asked in this connection.
My hon. friend Shri Arjun Arora,
spoke about not cotton directly but
about textile mills and the Bill that I
had said I would introduce in this
House. May I say that it is not our
intention or stand that we shall not
take over mills under the present Act.
When we think it necessary we shall
continue to take over mills under the
present Act. But the Bill which I said
We propose to  bring forwarg is.
to see that the Government getg the
power to acquire  these mills not
only to take over mills but to ac-
duire them to control them as much
as we think it necessary.

T ag

SHRI BHUPESH GUPTA: (West
Bengal): What have you done about
the Keshoram Mills about which I
gave you the papers?

| : '

SHRI DINESH SINGH: S¢ far as
this Bill that I referred to is concern-
ed, it was my hope that we would in-
troduce it in this session of Parlia-
ment, But due to certaip technical
difficulties that Bill has been delayed.
Of course, the Bill is ready with us
but we are not in 5 position to intro-
duce it tomorrow. We shall certainly
introduce it as soon as possible, We
had also explored the possibility of
seeking your permission, Madam, of
publishing this Bill in the Gazette so
that it covld be discussed at the next
session without formal introduction.
Anyway, T need not go into all that
now. I am saying this only tgy show
that we have not been sleeping over
the matter. We have the Bill ready
and we propose to bring it before the
House as soon as possible,

Some hon. Members mentioned
about the import of cotton. Now.
cotton is being imported because we

i do not produce enough cotton ’f’gr our
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consumption. We have to choose
what variety of cotton to import, the
better quality or the average quality
or the short staple cotton, We feel
when we are importing anyway,we
may as well import the long staple
variety by which we can provide a
certain degree of variety. This year
there js the possibility of importing
considerable quantities of cotton be-
cause we are short of cotton, but we
shall import only as much ag is nece-

ssary. The question of distribution
was alsp mentioned. I am examin-
ing the

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): Ig the long
staple cotton used only for making
goods for export purposes or is it
being used tor local consumption also?

SHRI DINESH SINGH: I have
stated it in this House that the bulk
of it is for the local consumption and
only a small portion is for export.

I was talking about the distribution
of cotton. We are examining how
best we can gistribute this imported
cotton. Two days’ closure and cer-
tain other things were mentioned by
Shri Jaipuriajii. We are examining
all these things. In the announce-
ment that I made in this House I have
said that we are examining and look-
ing into the restrictions i mposed.
Some of them are necessary to see
that the bulk of the profit goes to the
producer and not to the middieman.
That is the greatest danger that we
have here. The producer may sell
the cotton at a time when cotton is
in large supply and the trader may
hoard it and sell it at a much higher
price later. So we have got to ime
pose certain restrictions in this cone
nection 10 see that this is not mis-
handled ang there ijs no profiteering
of this kind and no hoarding. That is
why I have said that we shall impose
the necessary  restrictions.  These
should work in favour ¢f the produ-
cer in whose interest we have decon-
trolled the ceiling on cotton. My
honourable friend. Shri Rajnarain
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asked certain questions. Unfortuna-
tely, I find that he is not here now.

THE DEPUTY CHAIRMAN: He is
coming there

N fawwg. 1wt Tae wiefgat
Tg I F 17 a7 § |

N feam fg: ag or @ &
fagw & &% agi wiqy § wray gseq
TATAAT A A ST AT F AR
i F (o7 778 7 #g v g fags
1E § 7 92 T 5 A7 ar g Iy
g fgmm g A e w% oAy
& "grT 47w w1, Agife ewry
Tgyr ®5 g AT Tar A g v & Fandi far
g gdr e, 3T g o3EE. amT
CE R SICRECEE (£ i T s
I FT FA I E, FEN T A0 F
i fo gz v garg

SR TN & 9T

oft faam fvg: M amgiw g
AT T THEA & FY A€ qAAE
77fq7 19 9T CTGH T WA F E
FAIT FEN § UE S wT AT Aqeww
qa53 & | $9ET T IF; ungmy ¥
gFATZ | g7 AT TAF LA w01
T § |

Now, Madam, without taking any
more time of the House I will say a
few words on the question of jute.
Here again many questions have been
raised.

AN HON. MEMBER: What about
the closures?

SHRI DINESH SINGH: These ar?
part of the restrietions.
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SHRI NIREN GHOSH: But these
closures are going on. Originally the
manufacturers proposed a day in a
fortnight and one day in a fortnight
is going on. For how many fortnights
shoulq it go on?

Ty w0 1T T

SHRI DINESH SINGH: Pernaps
‘what I said was not quite clear {6 my
hon. friend. We are now looking 1into
the restrictions that may be necess-
ary. We have consulted the Advisery
Committee on this matter and they
met only two or three days back. As
soon as we have their report, we
shal] announce our decision about
thig matter.

So far ag jute is concerned from the
time of partition the production of
jute has gone up very much. It was
only 16.5 lakh bales and now last
yvear it is about 69 lakh bales. It is
quite true that there has been this
tremendous increase in the production
of jute. The prices also have gone up.
I think Mr. Nwren Ghosh and some
other friends of hig Party sitting there
had tried to make out that jute prices
were not very remunerative. I think
to sme extent they had a  genuine
difficulty. They were hoping  that
they would be able to criticise  tne
3ute policy of the Governmen; oI
India. But as soon as it was found
that it was even better than  what
they had ‘proposed they thought it
best to criticise on side points. May
I say here that again the figures that
they have given are not all correct?
We have got some flgures here with
me. It would be interesting if we
looked at the whole-sale prices of
some of these commodities. I shall
take the flgure for all commodities.
From 127.2 in 1962 it has come 1O
183.2 in 1966. The increase is about
44 per cent. Similarly in the case
of food articles the increase is 435
per cent, while the increase in the
case of jute Is as much as 82.71 per
cent. I am sure you will not gay
that we have not given the Taw
jute . . .
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SHR1 NIREN GHOSH: The whole
point is that the jute grower does
not get anything, he does not get
any benefit out of this, because the
Jute crop ig in the hands of the spe-
culators before it is grown. The
manufacturers themselveg buy it at
Rs. 30 per maund ang then sell it to
their own millg or to other mils at
Rs. 60 a maund,

SHRI DINESH SINGH: I am afraid
that 1s not borne out from the figures
1 have given to the House. May I
say that it is for this very reason that
we have fixed a support price for
jute this year at Rs. 40? Hon Mem-
bers talk of statutory price instead
of a support price. May I say that
it will not be in the interest of the
producer? When we have such a fixed
statutory price that means there will
ba no variation and if the market im-
proveg the farmer will not get a
better price which he can now  get.
Prices have fluctuated and what we
are trying to do isto . . .

(Interruptions)

When T state facts they get agita-
ted. Why not listen to me as calmly
as 1 was lislening when they were
giving wrong facts? I am now
giving the correct figures. We have
a support price so that the producer
or the farmer gets the benefit of it.
May I assure the House and the hon.
Members that he State Trading Cor-
poration itself will enter the market
if it is necessary and purchase jute
at Rs. 40 per maund? As we have
said, we are not leaving it in the
hands of the jute "industry at all.

SHRI BANKA BEHARY DAS:
Support price means the price fixed
at Calcutta ang it will be Bs. 40 per
maund. But take the case of the
agriculturists in Assam, or Bihar or
Orissa. They are completely at the
mercy of the middlemen who will
buy it at Rs. 25 per maund.
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SHRI DINESH SINGH: May I say,
Madam, with all due respect to the
hon, Member and other hon. Members
that in West Bengal and in Orissa
they are free to ask their State Gov-
ernments jn which they have much
greater say than I have to go into
this

SHRI CHITTA BASU:. It is not a
question of State Government.

£
(Interruptions.)

SHRI DINESH SINGH: There is
nothing to prevent the State Gov-
ornments from doing it.  The
trouble is they want to say all these
things here but not to act there. We
are at least purchasing at

(Interruptions.)

SHRI NIREN GHOSH: Why i not
the trade in raw jute being taken
©over by the Government?

SHRI DINESH SINGH: The State
Government is theirs; I have no ob-
jection but it is

SHRI BANKA BEHARY DAS: But
it is not the State Government that
has fixed this Rs. 40,

" SHRI BHUPESH GUPTA;
ask the Reserve Bank to advance
Rs. 500 -crores nd we will see
whether the State Governments can
take over the trade.

Just

" ) (Interruptions.) T
SHRIMATI TARA RAMCHANDRA
SATHE: JIs it not a fact that in

Pakistan the price is much legs?

SHRI DINESH SINGH: Exactly
that was what I wag coming to. The
price in Pakistan is very much lower
than the price that we have for our
raw jute here. That is again the
difficulty; just like cotton the raw
jute produced here costs higher. Here
also we have to go into the question
of increasing the yield and I would
again seek the help of the hon.
Memberg on that side to persuade
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their State Governments over which
they have more say than at least we
have to give necessary in puts to the
jute producers to increase the yeild.
I hope they will be able to do that
and I will be willing to join them.

SHRI BHUPESH GUPTA: We have
the say; you give the money.

SHRI DINESH SINGH: Neither is
he going to give money nor am [
going to give money. If the State
Government would make any propo-
sal in this regard the Central Gov-
ernment would eramine it. That 1s
the correct way of doing it It is not
as if I have the money and I pasg it
on 1o the hon Member.

SHRI BHUPESH GUPTA: I am
not talking about the kulg tantra
money
ap blrow < T

(Interruptions)

SHRI DINESH SINGH: May I just
say a few words about the problem
of jute industry before I finish? The
problem as it has been presented to
us is that the price of jute goods has
been falling very rapidly. Their
contention is that it is falling even
more than the price of raw  jute.
Now the jute industry came to the
Government and asked for certain
facilities which they had banked on
and one was the cutting down of the
production of jute goods. You are
aware that the policy of Government
has been to increase production so
that we have surplus for our own
people and also for our export. That
has been one of the primary consi-
derationg ef the economic policy. We
are therefore not in a position to
agree to the curtailment of their pro-
duction and alsg to the laying off of
the labour. Wea do not think it 1s
right on the part of the industry to
go on cloging down mills as and when
it suits them and put a large number
of labourers out of employment. This
15 quite wrong. There should be
some other way of balancing this
and we felt that perhaps the best
way would pe if they had a jute
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goods buffer stock where they could
stock the goods they produce and by
which they will have certain man-
oeuvreability in offering the goods for
sale and we said that we shall be
very glad to co-operate with them in
the creation of this buffer stock, The
jute industry is, I  believe, giving
eonsideration to thig matter anq 1
should like .

. " PR 14
5

SHRI NIREN GHOSH: Why leave
it to the industry? Why should not
the Government itself take it up?

SHRI DINESH SINGH: That is an
interesting question why should not
the Government itself qo it? The
point is that this industry is a very
old and establishei industry which
has considerable exportg and exports
are linkeq with the traditional
buyers and others and we would not
like suddenly to disturb them and
also take over this liability while they
will have ng obligation to produce it
at a competitive price. Then the
whole purden will be on us. Actual-
ly this is what they have been asking
and I am surprised that the hon.
Member is putting forward that pro-
position.  That is exactly what the
industry hag been asking. We do not
want to take over that obligation; they
must be able to sell it at a reasonable
price while we are willing t; give
them every accommodation possible.
That ig the basis of the whole thing.
And I would like to appeal to them
through the hon. Members ot  this
House that it is one of the very im-
portant exprt industries an we would
like their full-co-operation. We would
not like tq do anything which  will
disturb this industry and we are
convinced that this is the best way.
We have suggested other measures
which have been given in my state-
ment and I would urge the industry
to consider this in all seriousness and
not go on ty a position where Wwe
may be forced to take stricter mea-
sures.

[ RAJYA SABHA ]
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UNDER RULE 176 RE DELAY
IN IMPLEMENTING THE REPORT
OF THE GAJENDRAGADKAR
COMMISSION

THE DEPUTY CHAIRMAN: Now
we go on to the next item. Mr.
Bhadram. You wil get 10 minutes
and all the rest five minutes each;
one from each party.

SHRI M. V. BHADRAM (Andhra
Pradesh): The other discussion has
taken more than three hours,
Madam.

"

THE DEPUTY CHAIRMAN:
may have because you did not
operate.

It

co-

SHRI] M V BHADRAM: For that
the people who co-Operate are to pay
the penalty?

THE DEPUTY CHAIRMAN: What

you cannot say in 10 minutes you
won’t say in 20.
SHRI M. V. BHADRAM: It all

individual’s
in putting forth

depends upon each
capacity and knack
one’s point of view.

Madam Deputy Chairman, the D.A.
Commission appointed by the Gov-
ernment has submitted its Report on
the 29th May and the recommenda-
tions are yet to be accepted by the
Government and to be implemented.
In this connection the Finance Minis-
ter has advocated a peculiar, fantas-
tic and obnoxious theory which is
provoking not only the Central Gov-
ernment employeeg but also the State
Government employees, the em-
ployees in the public sector underta-
kings and also the employees in the
private sector. The  emplyees are
due one slab from February and the
second slab from June of this year, It
means the lowest employee is to get
Rs. 12" from June. But the Finance
Minister says that the whole amount
is to be credited in the Provident
Fungd account and that he will wait
til] the 31st March 1968 when he will
see what can be dche. 1t }a.nta-



